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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorised by 
the Committee, do present on their behalf this 87th Report of the Public 
Accounts Committee (Sixth Lok Sabha) on 'Excesses over Voted Grants 
and Charged Appropriations' disclosed in the Appropriation Accounts 
(Railways), (Posts and Telegraphs) and (Defence Services) for the year 
1976-77 and on the action taken by Government on the recommendations 
of the Public Accounts Committee contained in their 38th Report (Sixth 
Lok Sabha) relating to Excesses over Voted Grants and Charged Appro- 
priations, as disclosed in the Appropriation Accounts (Railways), (Posts 
and Telegraphs) and (Defence Services) for the year 1975-76. 

2. The Appropriation Accounts (Railways), (Posts and Telegraphs) 
and (Defence Services) for the year 1976-77 were laid on the Table of the 
House on 4 April, 1978. The Committee examined the excess expenditure 
in the light of the Explanatory Notes furnished by the MinistriesJDepart- 
ments concerned (Appendices I to IV) at their sitting held on the 17th 
August, 1978 (AN). The Minutes of the sitting form Part 11* of the 
Report. 

3. The Committee's 38th Report (Sixth Lok Sabha) on Excesses over 
Voted GrantsJCharged Appropriations disclosed in the Appropriation 
Accounts for the year 1975-76 was presented to the House on 15 Novem- 
ber, 1977. The Action Taken notes furnished by Government pursuant 
to the recommendations contained in this Report were also considered by 
the Con~mittee at their sitting held on 17 August, 1978 and have been 
discussed in Chapter I11 of the Report. 

4. For facility of reference, the conclusions/recommendations of the 
Committee have been printed in thick type in the body of the Report. For 
the Committee at their sitting held on 17 August, 1978 and have been 
reproduced in a consolidated form, in Appendix VI to the Report. 

5. The Committee would like to place on record their appreciation of 
the assistance rendered to them in this regard by the Comptroller and 
Auditor General of India. 

P. V. NARASIMHA RAO, 
Chairman, 

Public Accounts Committee. 

August 21, 1978. 
Sravana 30, 1900 (Saka). --- --.-. - - 

*Not rinrrd. fOnr cyrlostylrd crpy laid cn the Tablr or the Hnusr and fivr copies 
placed in fiarliarnent Library). 



CHAPTER I 

GENERAL OBSERVATIONS 

a.1. This 87th Report of the Committee deals with the Excesses over 
Voted Grants and Charged Appropriations disclosed in the Appropriation 
Accounts (Railways), (Posts & Telegraphs) and (Defence Services) for the 
year 1976-77 and the Action Taken by Government pursuant to the Com- 
mittee's recommendations~observations contained in their 38 th 'Report 
.(Sixth Lok Sabha) on Excesses over Voted Grants and Charged Appropria- 
tions relating thereto for the year 1975-76. The Committee would present 
a separate Report on the Excess expenditure over Voted Grants and 
Charged Appropriations as disclosed in the Appropriation Accounts 
(Civil) for the year 1976-77. 

1.2. The Appropriation Accounts (Railways), (Posts & Telegraphs) 
and (Defence Services) for the year 1976-77 were laid on the Table of the 
klousc on 4 April, 1978. 

1.3. In the succeeding paragraphs of this Report, the Committee have 
~xamined the excess expenditure disclosed in the different Appropriation 

Accounts in the light of explanations furnished by the Ministry of Railways 
('Railway Board), Ministry of Communications (P & T Board) and M i s -  
try of Defence. The explanatory notes furnished in this regard by the 
Ministries concerned are reproduced in Appendices I to IV. 

'1.4. During the year ended 31 March, 1977, excess expenditure occur- 
.red under 6 Voted Grants and one Charged Appropriation in the case of 
Railways, 1 Voted Grant in the case of Posts & Telegraphs and 2 Voted 
Grants and 1 Charged Appropriation in the case of Ministry of Defence. 

1.5. Excluding an amount of Rs. 78,456, which does not require r&u- 
larisation by Parliament, having been erroneously shown under 'Excess', 
the excess expenditure during the year 1976-77 in the case of Railways 
aggregated to Rs. 67.67 crores, as against Rs. 85.79 crores during the year 
1975-76 and Rs. 17.96 crores during the year 1974-75. The excess expen- 
diture in the case of Posts & Telegraphs during the year 1976-77 aggrega- 
ted to Rs. 16.20 crores, as against 'Rs. 11.95 crores during the year 1975- 
76 and Rs. 9.04 crores during the year 1974-75. The excess expenditure 
in the case of Defence Services during the year 1976-77 aggregated to 
Rs. 6.t.6 crores as against Rs. 68.68 crores during the year 1975-76 and 
Rs. 9.2 crores during the year 1974-75. 



1.6. W y  a year ago, emphasising the paramount need for a more 
accurate estimation of monetary requirements and better budgetary control 
so as to minimise excesses over voted grants and charged appropriations, 
the Public Accounts Committee (1977-78), in paragraph 1.8 of their 38th 
Report (Sixth Lok Sabha), had observed as under: 

"The aggregate amount of excess expenditure over Voted Grants 
and Charged Appropriations during the past decade ranged 
between Rs. 3.78 crores in 1968-69 to Rs. 266.52 crores in 
1974-75. The Committee had only a year ago expressed the 
view that the extent of deterioration under some of the Grants 
during 1974-75 cannot be taken lightly and should cause con- 
cern to Government. The Committee find that during the 
year 1975-76 excess expenditure had occurred under 45 Voted 
Grants and 7 Charged Appropriations which shows that the 
phenomenon of excess expenditure was more widely spread 
than in any previous year. The excess during the p a r  is more 
prominently noticeable in the grants administered by the 
Ministry of Home Affairs, Ministry of Railways, Ministry of 
Defence and P&T Board. The Committee would like the 
Ministries concerned to take appropriate and concrete remedial 
measures to curb down the tendency of excess expenditure 
under advice to the Committee." 

1.7. [n their Action Taken Note dated 23 May, 1978 in respect of the 
above nxommcndation, the Ministry of Railways (Railway Board) have 
stated: 

"k far as Railways are concerned, instructions have again been 
issued to thc 'Railways in Ministry of Railways letter No. 76- 
Appj7-2/75-76 dated 6.3.7:8 emphasizing the need for framing 
their requirements of funds more realistically. They have been 
instructed to ( i )  analyse the reasons for the excesses and make 
concerted eflorts to exercise greater care in estimating the 
requirements and framing budget proposals more realistically. 
(ii) Re-examine the existing procedure of estimation of expen- 
diture and of framing budget proposals with a view to further 
streamlining so as to avoid excesses in future. The Ministry 
of Railways would like to assure the Committee that the need 
to excesses over Voted grants/charged Appropriations 
has been and will continue to receive their special considera- 
tion." 

1.8. '('be amount of expeaahre over Voted Grsmts and Cbarged A- 
prlgtions in case of Railways occurring under six Voted Grants and one 



Charged Appropriation d m  the year under review aggregated to 
Rs. 67.67 crores; in I"be case of Posts and Telegraphs the excess expenditure 
ocn~rred under one grant during the year under review and aggregated to  
Rs. 16.20 crores and in the case of Defence Services the excess expenditure 
occurred under two voted Grants and one Cbwged Appropriation during 
the year aggregating to RK 6.66 crores. The Committee note with satisfac- 
lion that there has been some reduction in the excesses, tbougb not very 
prominent in the case of Railways and Defence. In the case of P&T, 
however, nn upward trend is noticeable. The Committee, trust thnt every 
endeavour would be made by the Ministries concerned to ensure that the 
position is not allowed to deteriorate and that the excess over Voted Grants 
ant! Charged Appropriations would be kept to the barest minimum in 
future, if not altogether eliminated. 



EXCESS G RANTS1 APPROPRIATIONS 

2.1. During thc year ended 31 March, 1977. the actual expenditure exceedca Voted Grants and Charged 
Appropriations in the following grants: 

SI. No. No. and Namr of Grant 
bfinistryl Final Grant/ Actual Excess Date of receipt 
Departmrnt Appropriation Expenditure Expenditure of Explana- 

tory ,Note 

--------______-__-________. - -- 
I. APPROPRIATION ACCOUNTS (RAILWAYS), 1976-7: 4 

A .  VOTED GRANTS 

4. 18-R~~uc-Appropriation to Drvclopmrnt Fund . . Railwap 24,6g,28,ooo 25,85,63,983 1916,359983 13-4-197~ 

5. 19-Revenue-Appropriation to Revrnur Reserve Fund . Railways 1o,g7,70.- 61,38,82,954 50,41,12,954 13-4-1978 
--- - - -- - 
+An excess expenditure of Rs. 6.5+21,264 had been reflected in the relevant Appropriation Accounts after taking into account the misclasificatia 

betwen grants, the rral excess to k regularised works out to Rs. 6.54,14,831. 

: A n  exces~ expenditure of Rs. 6.73.60. 612 had been reflected in the relevant Appropriation Accounts after taking into account the misdadfications 
b-tween G r a n ~ ,  the real excess to be rgularised works out to Rs. 6,74,32,635. 



6. 2 I-Revenue-Appropriation to Accident Compensation, Safety 
a d  passenger Amenities Fund . - . . . Railways 8 . 8 9 , 3 5 9 ~ ~  8,97,73,838 8.38878 13-4-1978 

B. C H  ARCED APPROPRIATION 

7. e-Revmue -Miscellaneous Expenditure . . Railways 3,00,000 3,13,500 13~500 13-4-978 

II. APPROPRIATION ACCOUNTS (POSTS AND TELEGRAPHS) 

A. Voted Grants 

8.  capital Outlay on P A T . . . Communications (P&T Board) 2,33,oq,oo,rno 2,4~~,2~,25,885 16,20,25,885 31-5-1978 

B . Charged APflopriation 

I11 APPROPRIATION ACCOUNTS (DEFENCE SERVICES) 1976-77 

A. Voted Granr~ 

9. 2 I-Defence Servicer-Army . . . - . . Drfim-c I 7,38.85,12,000 I 7,43.78,42,1 13 4.93,30,113 13-6-1~78 

to. 24-Defence S~rricel-Pmsions . . . . . . Dt'frnrc 117.45.1 7,(an) I 19,16,18.3g7 1,71,01,397 2-5- I 978 

It. Charged Appropriation 

I I .  21-Defi-ncc Srrvices-Army . . . . . Defence I z,Ag,ooo 14@7,351 1922,351 14-6-1978 
- - -- - - - . -- -- - - -- - - -- 

*Date of receipt of vetted reply. 



2.2. According to the revised time schedule agreed to by the C o d t e e  
in April, 1974, explanatory notes on Exceses over Voted Grants and 
Charged Appropriations are required to be submitted to the Committee by 
31 May or immediately after the presentation of the Appropr&tion 
Accounts to Parliament, whichever is later. The Committee are happy to 
note that explanntory nates relating to 9 Grants/Appropriations administered 
by various Ministries were received within the period pescnbed in the re- 
vised time schedule*, i.e. by 31 May 1978 and only two notes relating to 
GrantsiAppropriations administered by the Ministry of Defence were recei- 
ved on 14 Juue, 1978, LC. 14 days after the expiry of the prescribed period. 
The Committee trust tbat every endeavour would be made by all concerned 
to ensure scrupulous adherence to the schedule in tbis regard. 

2.3. The Con~n~ittee would now proceed to deal with some individual 
cases of excess expenditure disclosed in the relevant Appropriation 
Accounts. 

APPROPRIATION ACCOUNTS (RAILWAYS) 1976-77 

2.4. During the year 1976-77, actual expenditure under the grants and 
appropriations administered by the Ministry of Railways (Railway Board) 
exceeded the sanctioned allotment in six Grants and one Charged Appro- 
priation. The excew expenditure aggregated to Rs. 67.67 crores as against 
Rs. 85.79 crores in 1975-76 and Rs. 17.96 crores in 1974-75 and occur- 
red under the following Voted Grants and Charged A,ppropriations:- 

Sl. Grant, .+propriation 
No. 

Excess Pcrcentagr 
Exprnditurc nf final 

grant 

VOTED EXPEXDITURE 

I Grant No. 7-Rcvenuc-01xratio1i Fucl . . . 6.54,14.h1 2.20  

3 Grant No. 16-Pensionary charge-Pension Fund 7 . 2  I 

4 Grant No. 18-Revenue-Appmpriation to Dwelopmrnt 
Fund . . . 1.16.35~3b 4 '  7r 

5 Grant No. 1~-Rrvenur Appropriation to Rcvrnur 
Resrrvr Fund . . , . . . .  50,j 1,12,954 459' 24 

6 CrantNn. 21-Rrvrnur-Appropriation in Arridrn~ 
Cnmpensation, Safi.t?- and Paawngtr Amrnitiva Fund . 8.38.87R 0' 94 

CHARGED EXPENDITURE 

7 Approptiarion No. a- Revrnuc-Misccllanr*ous Ex- 
prnditurc . . . 13 21oo 4' 50 

--- -. 
*Appropriations Accounts (Railways). Pnnts and Tclcgrapha and Drftncr Strvirc~r were 

laid on thc Table of the Housr on 4 April, 1978. 



2.5. The following table indicates the excesses recorded under various 
Voted GrantslCharged Appropriations during the years 1967-68 to 1976- 
77:- - ---- 

No. of Granb Amount of 
Year and Appro- Expendi- 

priation ture 
wherein 
excesses 
occurred. 

2.6. In a note fuxished to the Committee, explaining the reasons for 
the excesses, the Ministry of Railways (Railway Board) have stated: 

"During the year 1976-77 there was an overall saving of Rs. 17.18 
crores over the total grants and appropriations, resulting from 
an aggregate saving of Rs. 84.85 crores under 15 Voted grants 
and 12 charged appropriations offset by an aggregate excess of 
Rs. 67.67 crores under 6 voted grants and one charged appro- 
priation. Under two voted grants, there was no variation. 

The particulars of the 6 voted grants and one charged appropria- 
tion, under which excesses occurred during the year, are indi- 
cated in Annexure 'A'.* 

The amount of excess in each of the seven cases has been shown 
in Para 6 of the Report of the Comptroller and Auditor General 
of India for the year 1976-77 Union Government (Railways) 
as also in paras 33(a) and 33(b) of the Appropriation Accounts 
of the Railways in India for 1976-77 Part I - Review. The 
excesses to be regularised by Parliament are, however, to take 
into account the erroneous adjustments as between grants1 

. - - -- - - - - --- 
Rrprrdurd aa Anncxurr 'A' t o  Appnd's  I .  



appropriations. Annexure 'A'* shows the figures of excesses, 
as given in the above mentioned publications, as also the real 
excesses after taking into account the misclassifications, which 
also require regularisation. 

It may be mentioned that every care is taken to assess the expendi- 
ture under various grantslappropriations as precisely as possible 
and to obtain supplementary allotments, where necessary, so 
that the excesses are avoided to the maximum extent possible. 

It is requested that the Public Accounts Committee may be pleased 
to recomn~end the regularisation of these excesses by the Parlia- 
ment in the manner prescribed under Article 115 of the Con- 
stitution of India. This has been seen by the Audit. 

Voted Granted No. 7-Revenue-Ordinary Working Expenses-Opera- 
Zion (Fuel) 

This grant deals with the expenditure of Ordinary Working Expen- 
ses-Operation (Fuel). The excess of Rs. 6.54 crores amounts 
to 2.20 per cent of the final grant of Rs. 297.36 crores. 

A s~ pplementary grant of Rs. 2.88 crores was obtained in March 77, 
to cover the increased consumption of diesel oil and electricity 
for moving additional traffic (Rs. 15.31 crores) and increased 
provision required towards revision in electricity tariff by State 
Electricity Board on electricity purchased for traction purposes 
(Rs. 3.12 crores), partly offset by saving in fuel under steam 
traction (Rs. 15.33 crores) and saving on account of modifica- 
tion in the rates of Dearness Allowance from 1,10.76 (Rs. 
0.02 crores). The excess of Rs. 6.54 crores under this grant 
occurred due to less credit on account of subsidy in respect 
of freight on sea-borne coal and throw-forward debits for sea 
freights (Rs. 3.65 crores) more consumption of high speed diesel 
oil (Rs. 2.52 crores). includes Rs. 0.1 1 crore due to inadequate 
provision made by N.E. Railwav Administration, more pay- 
ment of handling and freight charges on fuel (Rs. 0.30 crore), 
increase in statutory prices and average rate of coal (Rs. 0.26 
crores), fluctuations in adjustment of losses on fuel (Rs. 0.15 
crores), partly offset by less consumntim of coal consequent 
upon substitution of steam traction by electric traction (Rs. 
0.43 crore) and aggregate of minor variations (Rs. 0.21 crore). 

After taking into account the amount of misclassification i.e. 
Rs. 6,433 Annexures A & B to Appendix I the excess requir- 
ing regularisation by the Parliament works out to _--____- --- 

+Reproduced a* Annexure 'A' to appendix I 



Rs. 6,54,14,831 in relation to the final grant of ' 
Rs. 2,97,35,72,000. 

Voted Grant No. 9 -Revenue4rd inary  Working Expenses-Miscel- 
laneous Expenses. 

This grant deals with the Miscellaneous items of expenditure like 
Government contribution to Provident Fund, Contribution 
and grants, compensation under Workmen's Compensation 
Act, Departmental Catering and other expenses such as law 
charges and revenue expenditure on civil defence etc. In also 
iacludes certain revenue transactions under Suspense. The 
excess of Rs. 6.74 crores work out to 11.25 per cent of the 
final grant of Rs. 59.86 crores. 

A supplementary grant of Rs. 2.01 crores was obtained in March, 
1977 for adjustment of arrear debits from State Governments 
towards security measures (Rs. 0.8 1 crore), more expenditure 
on catering stores due to increase in sales (Rs. 0.93 crore), more 
provision required for payment of compensation under Work- 
men's Corilpensation Act (Rs. 0.32 crore), rent, rates and taxes 
(Rs. 0.30 crore) and aggregate effect of various other heads 
(Rs. 0.27 crore), partly offset by saving on account of less pro- 
vision required for removal of anomalies arising out of the 
in~plernentntion of the Third Pay Commission and Cadre re- 
view (Rs. 0.58 crore) and saving on account of modifications 
in the rates of Dearness Allowance from 1.10.76 (Rs. 0.04 
crore). The excess of Rs. 6.74 crores occurred mainly 
under Suspense head "Miscellaneous Advance (Revenue) (Rs. 
4.51 crores) mainly because of transferring certain debits from 
Reserve Bank Suspense to this head at the end of the year and 
under Demands Payable (Rs. 1.55 crores) due to less adjust- 
ment of revenue liabilities. There was also increase due to 
more expenses in catering department (Rs. 0.16 crores) and 
more payment for Deposit Linked Insurance Scheme (Rs. 0.12 
crore). The euxss  under "Miscellsneous Advance (Revenue)" 
was mainly on Central, Eastern, N.E. and N.F. Railways and 
necessary instructions have been issued to them to ensure clear- 
ance of the balances under Reserve Bank Suspense to final 
heads during the course of the year instead of transferring the 
same to the Miscellaneous Advance (Revenue) at the close of 
the year. 

After taking the account the amount of misclassification i.e. Rs. 
72,023. . . . . . . . . .the excess requiring regularisation by the 
Parliament workc out to Rs. 6.74.32,635 in relation to the final 
grant of Rs. 59,86,35,000. 



Grant No. 16-Pensionary Charges Pension Fund 

This grant deals with the pensionary charges to railway staff 
covered by Pensionary form of retirement benefits. The 
excess of Rs. 2.73 crores works out to 7.21 per cent of the 
final grant of Rs. 37.83 crores. 

A supplementary grant of Rs. 12.64 crores was obtained in 
March 1977 for meeting the increased payments expected to 
be made to staff who retired from Railway services under the 
Pensionary form of retirement benefits and also the increase 
in the rates of pension and relief to pensioners---on account 
of Third Pay Commission's recommendations. The excess 
of Rs. 2.73 crores under this grant occurred due to receipt of 
more debits from Civil Accounts Ofices (Rs. 1.75 crores), 
settlement of more cases of death-cum-retirement gratiuty 
(Rs. 0.47 crore) and superannuation pensions (Rs. 0.42 
crore) and aggregate of minor variations (Rs. 0.09 crore). 

Grant No. 18-Revenue-Appropriation to Development Fund 

This grant deals with the Appropriation to Development Fund, out 
of the revenue surplus. The excess of Rs. 1.16 crores works 
out to 4.71 per cent of the final grant of Rs. 24.69 crores. 

In March:77 a supplementary grant of Rs. 15.71 crores was obtained 
out of the anticipated revenue surplus, for meeting the expendi- 
ture on the works financed from the Fund and for discharging 
interest liabilities on oustanding loans. The cxcess of Rs. 1.16 
crores occurred mainly due to surplus exceeding the anticipa- 
tion, as a result of the improvement in the Railways' gross 
traffic receipts. 

There is no misclassification under this grant. 

Grant No. 19-Revenue-Appropriation to Revenue Reserve Fund 

This grant deals with the Appropriation to Revenue Reserve Fund, 
out of the revenue surplus. The excess of Rs. 50.41 crores 
works out to 459.24 per cent of the final grant of Rs. 10.98 
crores. 

No provision was made at the stage of Budget Estimate as whole 
of the surplus, anticipated at that stage, was appropriated to 
Development Fund, A supplementary grant of 'Rs. 10.98 
crores was obtained in March177 out of the surplus anticipated 
at the stage of Revised Estimates. The excess of Rs. 50.41 



crores, occurred due to surplus at the close of the financial year, 
exceeding the anticipated surplus, as a result of the improve- 
ment in the Railways' gross traffic receipts. i t  may be men- 
tioned that as against the surplus of Rs. 35.67 crores antici- 
pated at the Revised Estimates stage, the actual surplus was 
Rs. 87.25 crores. 

There is no n~isclassification under this grant. 

Grant No. 21-Revenue-Appropriation to Accident Compensation, Safety 
and Passenger Amenity F w d  

This grant deals with the Appropriation to Accident Compensation, 
Safety and Passenger Amenity Fund, which is financed from 
the receipts from surcharge levied on passenger traffic. The 
excess of Rs. 0.08 crore works out to 0.94 per cent of the 
final grant of Rs. 8.89 crores. 

A supplementary grant of Rs. 0.83 crore was obtained in March177 
due to anticipated increase in receipts from surcharge on pas- 
sengers during the year. The excess of Rs. 0.08 crore occur- 
red due to increase in the number of passengers than anticipa- 
ted. 

Charged Appropriation No. 3-Rel*enue-Miscrllaneorrs Expenditure- 

This appropriation represents the cost of 'Railway Wing of the 
office of the Comptroller and Auditor General of India, decre 
tal paymcnts relating to land. survey's cost of Research and 
Design and Standards Organisation and other Miscellaneous 
Establishlnents etc. The excess of Rs. 14 thousand works out 
to 3.50 pzr cent over the final grant of Rs. 3 lakhs. 

No su.pplementary allotment was taken under this appropriation. 
The exccss of Rs. 13,500,00 occurred due to more decretal 
paynlents than anticipated. 

There is no i-niscliissification under this appropriatioz" 

2.7. It is seen that bulk of the excess expenditure of Rs. 50.41 crores 
for the year 1976-77 relates to Grant No. 19-Revenue-Appropriation 
to Revenuc Rcserve. Commenting on an excess expenditure under Grant 
No. 15-11 Line Works Capital, Depreciation Reserve Fund and 
Development Fund. disclosed in the Appropriation Accounts for the y w  
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1975-76, the Public Accounts Committee (1975-78) in paragraph 2.74 
of their 38th Report (Sixth Lok Sabha) had observed:- 

"The Committce notc that the excess expenditure under Grant 
No. 15--Open Line Works--Capital, Depreciation Reserve. 
Fund and Dcvelopmcnt Fund, has almost become recurring 
feature. In 1975-76, the cxcess expenditure was Rs. 46.04 
crores against Rs. 16.79 crorcs incurred during 1974-75. 
There was also rnnsiderahle excess of Rs. 9.24 crores under 
this grant in 1972-73. The cxccss during 1975-76 occurred 
on a!l the Railways and except Ccntral Railway and on the 
Chittaranjan Locomotive Works. The Com~nittec find from 
the note dated 15-3- 1977 that the Railway Administration 
had brought the Conimittcc's rccomincndiitions contained 
in paragraph 1.45 and 2.46 of thcir 227th Report (Fifth 
Lok Sabha) to the notice of the Cieneral Managers of the 
Zonal Railways and Production Units, for a thorough 
scrutiny of the reasons for thc dctcrioration in thc position 
of excesses during thc ycar 1974-75 and for cxercising greater 
care in future in estimating thcir rcquirenicnts and for fram- 
ing their budget proposals rc:ilisticnlly. 'l'he Committce trust 
that thc improvements effected would be reflcctcd in the 
futurc Appropriation Accounts." 

2.8. In their Action Taken Note datcd 13 April, 1978 furnished to the 
Committee in response to the above rcconlmcndation of thc Comnlittec, 
the Ministry of Railways (Railway Board) havc i~l tc'r  ~ l i u  stated: 

"While noting that excesscs hate t:lken plncc undcr 19 Voted 
Grants and one Charged appropriation, thc ('omrnittcc have 
adversely commented upon thc cxcesscs undcr Grant No. 8 
(Rs. 9.50 crores), Grant 30. 16 ( RI, 4.92 c r o r c ~ )  and Grant 
No. 15 (Rs. 46.04 crorcq). Thc ahovc recomn~cndi~tinns of 
the P.A.C. have bccn notcd and brought to thc notice of the 
General Managers of the Zoniil Railwan and tltc Production 
Units for an analysis and thorough scrutiny of thc rcasons for 
the dctcrioration in thc position of cxccw\  during the ycnr 
and for making conccrtcd eliorts in exercising grcittcr carc in 
futurc in cstiniating their rcquircrncnts and for framing thcir 
Budgct Proposals morc rciili~ticnll~. Thc Railways have idso 
becn asked to examinc thc existing pmccdurc of estimation 
and of budgeting and to furthcr streamline them so as to avoid 
recuricnce of such excesses in future." 

2.9. It is seen from the explanatory notc that thcrc was an excess 
expenditure of Rs. 6-74 crores in Grant No. 9--Rcvcnuc-Orcfinary Work- 
ing Expenses Miscellaneous Expcnses, which works out to 1 1  2 5  per cent 



of the h a 1  grant of Rs. 59.86 crores. There was an excess of Rs. 3.10 
crores under this Grant during the year 1975-76 also. During the year 
1976-77, a supplementary grant of Rs. 2.01 crores was obtained in March, 
1977, to provide for more expenditure on catering stores due to increase 
in sales, which aggregated Rs. 0.93 crore. Inspite of obtaining the supple- 
mentary grant, there was an cxcess expcnditure of Rs. 0.16 crores attri- 
butable to increase in the cxpcnscs under Catering Department'. Only 
last year there was an excess expenditure of Rs. 0.21 crores due to more 
expenditure on catering as a result of more purchases. 

2.10. It is furthcr seen that the cxcess occurred mainly under Suspense 
head 'Miscellaneous Advance (Revenue)' mainly because of transferring 
certain debits from Rescrvc Rank Suspense to this head at the close of 
the year. This was contributed main11 by Central. Eastern, N. E, and 
N. F. Railways. 

2.1 1 It is scen from the Explnnator~, Note furnished by the Ministry 
of Railways that out of 7 Grants/Appmpriations administered by them, 
in which excess expcnditurc had occurrcd during the year 1976-77, there 
were misclassificntions in respect of 2 Grants No. 7-Revenue-Operation 
(Fuel) iind No. 9-Rcvenuc Misccilancous Expenses. 

2.12 Such misclassifications had hccn noticed in thc Appropriation 
Accounts for thc Yeiirs 1974-75 and 1975-76. Commenting on such mis- 
classifiL,rt~c)ti,, thc Public XcL.ou IL . ,  C'un1n.i ::: (1977-78)  in paragraphs 
2.1 1 and 3.13 of thcir 38th Kcport (Sixth Lok Sabha) had observed in 
this connection: 

"The Cornmittcc are concerned to note th,~t during the year 1975- 
76. there have k e n  misclassifications of expenditurr: under 
eight grants iidministcred by Ministr! of Railways on a fairly 
lnrgc scalc. Inspitc of the instructions repeated in D.O. letter 
No. F. l 1 (X)/N&M/7.5 datctl thc 25th April. 1975, by the 
Ministry of Finance (Departrncnt of Economic .4ffair,,, that 
'reconciliation work has to be attended to promptly every 
month FO that rectification of crrors. misclassifications, if any, 
is cffcctcd in time, rcsultinp in better con!rol over expenditure 
vir-( I -vis the budgetary provision' the Committcc art. constmin- 
cd to o b w v e  th:it thc important work of reconciliation of 
drp:wtmcntnl fipurel; with thow i~cc(>~ntcd  for in the Accounts 
Offices in-cfkctit c. 

Taking ;i scrious vicw of thc rn;itter, the Public Accounts Commit- 
tee (1975-76) in paragr:iph 24 of thcir ISOth Report (Fifth 
Lok Subhi11 had cdxcrvcJ ;is f01io~s:- 
mittee cmph;isising fhc n w t  for prompt rcconciliatian of sc- 

That this shrruld he s o  dcsp'!c ciir!icr rccomnlcndaticrnc of the Corn- 
mittec cnrphasisirlp thc nccd for prompt rcconcili:~tion of nc- 



counts would indicate that adequate attention is not being paid 
by the concerned Ministries to this important aspect of ac- 
counting and that the instructions issued from time to time 
in this regard have failed to produce the desired effect. As 
such rnis-classifications vitiate sound budgetary control, the 
Committee desire that necessary remedial measures should 
be taken to eliminate the default.' 

"The Committee deplore such recurrent lapses and desire that 
positive instructions should be issued by the Ministry of 
Finance and the Ministry of Railways to eliminate such mis- 
classifications in future. The Committee would also like to 
have a categorical statement from the Ministry of Finance 
whether a certificate to the effect that the reconciliation work 
has been completed by the due date is invariably furnished 
by the Internal Financial Adviser concerned to their Budget 
Division, as per instruc'ions issued by them on the 25th 
April, 1975." 

2.13. In their Action Takcn Note dated 18th March, 1978 furnished 
to the Committee in response to the above observations. the Ministry of 
Railways (Railway Board) stated: 

"While recommending the regulnris;ition of excesses occurred 
during the year 1975-76, the Committee have adversely com- 
mented upon the misclnssifications of expenditure under eight 
grants and have desired that positive instructions should be 
issued to eliminate such misclassifications in future. 

The above recommendations of the P.A.C. have been noled and 
brought to the notice of the General Managers of the Zonal 
R ~ i l ~ a y s ,  Production Units and Metropolitan Transport 
Projects (Railways), for a thorough scrutiny of the reasons 
for the deterioration in the position and for exercising an 
effective reconciliation of the subsidiar:i btwkl; with the General 
Books from time to time in order to climinatc the chances 
of any misclassification remaining undetected and unadjustcd 
at the close of accounts for the year. They have also been 
instructed to make a thorough probe into the circumstances 
leading to misclawifications and mistakes of high magnitude 
viz.. Rs. 50.000/- and ahove remaining unadjustcd during 
1975-76 for deterrent action in order to avoid such instances 
in future." 

2.14. The Committee note that them was no ar&inal arovision on& 
Crmt No. 1!)-Rwerrue--A~~~on b Revenue Reserve Fund, as 
the wbok of the surplas nnkipated at the budpt stage was appropriated 



to the Developmeat Fund. A supplementary Grant of Rs. 10.98 crores 
was obtained in March, 1977 to be appropriatted froan tbe dc ipa t ed  reve- 
nue surplw of Rs:35.67 croree. T h e  a c U  revenue wuplus was Rs, 87.24 
crores on account of increase in gross br4&ir receipts. Out of this Rs. 61.39 
crores were credited to the Revenue Reserve Fund. 'Taking into account 
the final provision of Rs. 10.98 crores, the net excess aggregated to 
Rs. 50.41 cmres. This excess of Rs. 50.41 crores works out to 459.24 per 
cent of the f i d  pant of Rs. 10.98 crores. Similarly, there was an excess 
of Rs. 1.16 crores mder G m t  No. IbRevenue  Appropriation to Deve- 
lopment Fund, arising out of the revenue surplus. In March, 1977. a sup 
plementary Grrtnt of Rs. 15.71 crows was obtained out of the anticipated 
revenue surplus, bringing tbe final grant at Rs. 24.69 crow. The excess 
occurred mainly due to surplus exceeding the anticipation, as a result of 
the improvement in the Railways' gross traffic receipts. 

2.15. While appreciating that tbe excess under Revenue Appropriation 
to Revenue Resene Fund out of the surplus earnings cannot be treated on 
par with oxcess expenditure in the normal sense, the Committee feel that a 
more precise quantification of the revenue surplus was possible at the time 
of framing the Revised Estimates in March, 1977, thereby curbing to some 
exten? the excess under this head. This was possible particularl! in view 
of the fact that the Railway Administration is required to review continu- 
ously the ways and means and resources position of the Railways, which 
includes estimation of the gross traffic receipts. The Committee would 
like to know the M s  adopted for making o@nd/revised estimates to 
ascertain where the things have gone wrong resulting in such a large varia- 
tion. 

2.16. It is seen from the Action Taken Note furnished to the Committee 
in April. 1978 on the recomneadatim contained in their 38th Report 
(Sixth Lok Sablm) &at the Zonal Railways have been asked to examine 
the existing pmedare of estimation and the budgeting and to fm(ber  
streamline so as to avoid loclPrence of wlch inadequate edhation 
in future. The Committee are of the view tbat th,. system of budgeting 
adopted by Zonal Railways needs a dases examinativn with ,;ew to bring 
about the desired impovement ttrough fatPre Approprlndan Accoonts. 
A copy of the iDsbuc61om i s a d  in this held to tbe Gmerat Menegers of 
the Railways may ctlso be farnisbed to Be Committee. 

2.17. Sub-item 'Catering Departmeat' hPP l ~ ~ ~ C d e d  an excess of Rs. 0.93 
cmm. There wm a sGdlar excess of Rs. 0.21 crore during the year 1975- 
76 rlso. It is s i g p i h t  that tbe excess occurred in spite of oht.inhg a 
sapplcme~hry egrat a4 Rs. 2.01 wMcb inehdd a provision of 
Ra 0.93 crorc tk marc cxpenditrne on atabg stons. The ContmUiee 
n c o o c m e d t o a d b t b n t i t r r o d d h . r s b m ~ b o ~ a s s e s s p l V O  



provide for the additional requiremeat oa this account at least nt the revis- 
ed estimates stage. That this was not done is mgretCaMe. The Cornmidtee 
wo~rld like to be informed of the precise reasons which*rosulted in excess 
on catering stores. 

2.18. The Committee are concerned to note that during the year 1976-77, 
thore have been misclrtssifications under Grant No. 7-Revenue--.Ordinary 
Working Expenses-Operation (Fuel). In the case of Grant No. 9, the 
gross amount involved, exceeded rupees one lakh, I'hc Committee have 
been informed bg the Ministry in March, 1978 that the earlier rccommen- 
dations of the P A C .  contained in 'their 38th Report (Sixth Lok Sabha) 
have been brought to the notice of &? General Managers of thc Zonal 
Railways. Production Units and Metropolitan Transporf Projects (Rail- 
ways), for a through scrutiny of the reasons for the deterioration in the 
position and for exercising an effwtive reconciliation of the subsidiary 
books with the general books from time to time in order to eliminate the 
chances of any misclassification remaining undetected and unadjusted at 
tho close of accounts for the year. 

2.19. As such miwlassification(r vitixte sound budgetar" conbol, the 
Conunittee take a serious view of the recurrence of misclassifications~ and 
desire h a t  positive instrwrtions should be issued by the Railway Adminie 
tration to the etirct thc effective reconciliation of subsidiary books wifh 
general books should be attended to promptly, every month. so that reclifi- 
cation of erroneous adjusmpenQ and/or misclassifications, if any, detected 
is effected in time, thereby eliminating altogether chances of such mis 
classifications. 

APPROPRIATlON ACCOUNTS (POSTS AND TELEGRAPHS) 1976-77 

MINISTRY OF COMMUNICATIONS (P&T BOARD) 

2.20. Grant No. 1%-Capital Outlay on Posts and T c l c p p h s  

Capital Section 

Original Grant . . a. I ~ , ~ ~ . ~ M I , c K u I  

Supplementmy Grant . . P O , ~ ~ , C M J , ~ ~ C )  



2.21. In a note furnished to the Committee, the Ministry of Communi- 
cations (P & T Board) have explained the excess expenditure as follows: 

"This Grant provides for meeting the expenditure on Capital Out- 
lay of the P&T Department and is made up of two parts (i) 
Works Portion and (ii) Stores & Manufacture Suspense. The 
former accommodates expenditure on capital assets and is 
accounted for as "Pian" expenditure. The latter provides for 
expenditure on procurement of stores required by the Depart- 
ment and for manufacturing operations of the Telecommunica- 
tion Factories. 'me value of the stores consumed by the capi- 
tal works enters the "Works Portion". The total expenditure 
on procurement of stores is reduced by such value of stores 
debited to Works and for the balance only, provision is made 
in the Grant as "Non-Plan" expenditure. 

The original budget provision of Rs. 2,12,08 lakhs was made up of 
Rs. 1.93.57.50 lakhs under "Works Portion" (Plan) and Rs. 
18,50.50 lakhs under "Stores & Manufacture Suspense Ac- 
count" (Non-Plan). A Supplementary Grant of Rs. 20.96 
lakhs was obtained in March, 1977 to meet additional antici- 
pated expenditure of (a) Rs. 0.96 crores on on-goin9 works of 
construction of post offices and R.M.S. Ruildinp: and (b') Rs. 
20 crores on telecommunications for increasing switching capa- 
city, underground cables, trunk automatic exchange lines. etc. 

The total voted Grant stood at Rs. 2.33.04,00.000 npainst which 
the actual expenditure was Rs. 2.49.24.25,885 resulting in an 

excess of Rs. 16.20.25,885 as under:- 

Sanrt:nnrd Actual E x c m  :+' 
(;r.~nt Expmdturr S a v i n ~  (-7 

Storca and Mitn~tlact~irr Sur- 
Pen* . tR.5n.50,m I I I  ( 22,63.6a,& -- 

m~l  . . 2 .q ,{ . rq .oo ,oon 2.49,24.25,885 (+) 16.20.25385 

The savings of Rs. 6.43 lakhs under "Works Portion" of the Grant 

( i )  Saving of Rs. 15.S8 lakhs under "556.R.4-Transmission 
Systems" due to less expenditure on p u ~ i ' l a ~ e  of microwave 
and lines and wires equipment. 



(ii) Excess of (a) Rs. 3 S 4  lakhs under "B.2-Local Telephone 
Systems" due to increase in prices and quantity of telephone. 
equipment not anticipated earlier; (b) Rs. 3,29 lakhs under 

"B.3-Long Distance Switching Systems" due to more pro- 
curement of equipment for Trunk Exchanges (both auto 

and manual); (c )  Rs. 1,94 lakhs under "B.1-Telegraph 
Systems" due to heavy procurement of apparatus and plant 
not anticipated earlier under telex system, and ( d )  Rs. 38 
lakhs being the cummulative effect of savings and excesses 
under various components of postal and telccornmunication 
services. 

The excess expenditure of Rs. 22,64 lakhs under Stores and Milnu- 

hcture Suspense comprises: - 
(i) Excess of Rs. 27,69 lakhs under General Stores mainly due 

to (a) larger procurement including receipt of I.T.1. debit of 
previous years (Rs. 17,73 Inkhs); (b) more inlports 
(Rs. 47 lakhs); (c) more receipt of manufactured articles 

from Telecom. Factories (Rs.  2.21 lakhs) and material re- 
covered from works (Rs. 8.01 lakhs); and (d) less issues to 
factory stores (rupees 1 lakh) pirtly reduced by morc issucs 
to capital works (Rs. 74 lakhs). 

(ii) Excess under Misc. Civil Engg. Works .4dvance, (Rs. 1.06 
lakhs) due to morc advances paid to the contractors for the 
purchase of steel remaining unadjusted. 

(iii) Saving under Factory Stores (Rs. 2.49 lakhs) mainly on ac- 
count of (a) less procurement (Rs. 1.90 hkhs); 

( b )  I s s  rccsipts from General Stores (Rs. I lakh); and 
(c) more issues (Rs. 3,21 lakhs) partly cet off by moic re- 
ceipts from Manufacture Suspense (Rs. 2,63 lakhs). 

(iv) Saving under Civil Engg. Stores (Rs. 1.83 lakhs) and Pur- 
chases (Rs. 1,26 lakhs) due to correspondingly larger issues 
to capital works and less payments/adjustments m d c  fo t  
stores received, respectively. 

(v) Saving under Manufactured Suspense (Rs. 53 lakhs) due t o  
more issues of manufactured articles (Rs.4,84 lakhs) portly 
set off by more drawal of raw material and incidence of on- 
cost (Rs. 4,31 hkhs). 

The note has been vetted by Audit." 



2.22. It would be seen from the above that the bulk of the excess 
expenditure after setting off saving comes to Rs. 16,20 lakhs and occurred 
under the portion Stores and Manufacture Suspense of the Grant. I h e  
excess was mainly due to: 

(a) large procurement including receipt of I.T.1, debit of previous 
years (Rs. 17,73 lakhs); 

(b) more imports (Rs. 47 lakhs); 

(c) more receipt of manufactured ar~icles from Telecommunication 
Factories (Rs. 2,21 lakhs) and material recovered from works 
(Rs. 8,01 lakhs); and 

(d) less issues to factory stores (Rs. 1 lakh) partly reduced by 
more issues to capital works (Rs. 74 lakhs); 

(e) excess under Misc. Civil Engineering Works Advances (Rs. 1,06 
lakhs) due to more advances paid to the contractors for the 
purchase of steel remaining unadjusted. 

2.23. But for savings aggregating Rs. 25,39 lakhs, the real excess would 
have been much more. 

2.24. In the past also actual cxpenditurc exceeded this grant. Com- 
menting on thcsc excesses, the Public Accounts Committee (1975-761 had, 
in paragraph 2.64 of their 180th Report (5th Lok %bha) observed: 

"The Committee are concerned to note that the actual expenditure 
of Rs. 26.18 crores under the 'Stores Suspense Account' of 
'Grant No. 18--Capital Outlay on Posts and Telegraphs' ex- 
ceeded the sanctioned grant of Rs. 6.64 crores by as much as 
294 per cent. Out of the excess expenditure of Rs. 19.54 
crores under this head of account. Rs. 5.16 crores represent 
the payments made to the Director General of Supplies nnii 
Disposals for supply of indigenous material made in 1972-77. 
The Committee are unable to understand why the undischarp- 
cd liabilities relating to 1972-73 could not have been foreseen 
and provided for during 1973-74. That this was not done 
indicates that adequate attention is not being paid by the 
indenting authorities to the planned procurement of and pay- 
ment for materials. The Committee would, therefore, like 
the Ministry to  examine whether there are any inherent de- 
fects in th: existing systems and to take suitable remedial 
measures for ensuring that adequate provision is made in the 
Budget Estimates itself for meeting past liabilities." 



2.25 In their Action Taken Note dated the 7 February, 1976. the 
Ministry of Communications (P&T Board) informed the Public Accounts 
Committee as under: 

"The Budget Estimates for 1973-74 were framed in January, 
1973. At that time it was expect,ed there would be nu throw 

forward bills of 1972-73 towards purchases through DGSRrD. 
However, a number of claims in respect of supplies received 
in 1972-'73 werc received late and could not be account- 
cd for in 1972-73. During the course of 1973-74 i t  came to 
notice thai DGS&D Bills to the extent of Rs. 5.16 crores werc 
raised and payments would hav .~  to be made in 1973-74. Thc 
Final Grant for DGS&D payments thercfore was r a i d  from 
Rs. 7.65 crorcs (provided in the Budget) to Rs. 12.93 Crorcs 
against which the actual expenditure stood at Rs. 12.8 1 crorcs. 
though coordination is maintained with the Pay and Accounts 
Officers and the DGS&D for planning the procurenisnt and 
payments therefor, supplies which are expectcd during a ycar 
at t inm spilled over the next year or payments thercfor a f w  
inspection and verification can be made only during the yciir 
following thc year of supply and the overall position in this 
respect emerges only after Mnrch. A decision has now hccn 
taken to purchase articles rcquired solely for the P&T De- 
partment directly and not through the ngcncy of DGSRI). 
?'his is expected to improve the Budgetary Control." 

2.26. Commenting on a net excess of Rs. 11.95 crorej that occurrcd 
under this Grant during 1975-76, thc Public Accounts Cornmitt,~e 
(1977-78) had, in paragraph 2.69 of their 38th Rcport (Sixth Lok Sibhii l) 

observed : 
"The Commi!tee note than an excess of Rs. 11.95 crores occurred 

under Grant No. 17 'Capital Outlay on Posts and Telegraphs' 
during the year 1975-76. There was an excess expenditure 
of Rs. 9.04 crores under this grant during the ycar 1974-75 
also. The Committee would like to know why thc incrensc 
in  costs and quantities of telephone equipmcnts, and incrensc 
in procurcrnent of general s:ores could not be anticipated 
and provided for. Thc Committee were informed by the 
P & T Board in February, 1976 that ii dccis'on had hccn 
taken to purchase articles required solely for the P & 'r 
Department directly and not through the agency of D.G.S. & D.. 
which was expected to improve the Budgetary control. The 
Committee would like to  observe through the next year's 
Appropriation Accounts h m  far direct purchases have 
improved the budgetary control." 



2.27. In their Action Taken note dated 1 May, 1978 furnished in 
response to the above observation of the Committee, the Ministry of 
Communication (P & T Board) have stated as follows:- 

"Allhough probable increase in costs and quantities of telephone 
equipments was provided for to the extent of Rs. 8.93 crores 
in the Supplementary Budget, the provision fell short of the 
actual requirements by Rs. 13.45 crores due to unanticipated 
furthefi increases in costs and quantities actually required 
for use. T,he increase in procurement of general stores was 
not so much due to procurement of more stores as mainly 
due to less issues to capital works. Instructions have been 
issued to the field units to estimate their requirements more 
rtccuralcly in future. 

The decision for direct purchases of stores instead of through 
DGS&D has helped in the quicker procurement of stores and 
payments being made during the same year without the 
necessity of carry forward." 

2.28. The Cornmiltee find that during 1976-77, excess expenditure d 
Hs. 16.20 crores bad been incurred u n l r  Grant No. 19-Capital Outlay nn 
P & T. The Excess has occurred successivelv for the fourth yew. 'l'h~rt. 
was excess expenditure of Rs. 11.95 crores in' 1975-76, Rs. 9.04 crores in 
1974-75 and Rs. 2.58 crores under this grant during the year 1973-74 dso. 
Bet for savings, the actual excess in one part of the Grant viz., Stores 
and hlmulacturc Suspense. during 1976-77, would have been Rs. 22.64 
crores. It is significant that but for the savings, the real excess would 
bave been much more ~md  it only sbows the extent to which estimates were 
overqitched in so far as 'work portion' of t k  Grant is concerned. l%e 
Committee are conccred over the fact that excess over authoriscd expen- 
diture under this grant has become a recurring phenomenon. Since the 
Ministry of Comm~~nicutions (P&'f Board) have issued instructions to the 
fieEd unit$ to estimate their requirements more rccurntelp in future, the 
Comrrrittee trust k t  these would be scrupulously followred so as to reflect 
improvement b the budgeting control in tbe future Appropriation Accounts. 
The Committee would also like to reiterate their earlier observation contain- 
ed in paragraph 2.64 of t k i r  180th Report (Fifth Lok Sahha) and would 
like the Mininhy to examine whether there are mv inherent defects in the 
cxiMing system and to take suitable remedial m e a s k  for ensuriq that sde 
qsate provision is made in tbe Budget Estimates itself for meeting past 
Iiahilities. 

2.29. The Committee rsalise that the decision for dim purchwm of 
ftem indead af bein8 W e d  through the agency of DCISaD may have 



helped in the quicker procurement of stores aad pymwts b e i i  made dur. 
ing the mme year without the necessity of carry forward, but at the same 
time feel that its impact is yet to be watched. The Committee would wd- 
cume a specific report on how far tbe move of clirect purchases has imp- 
ved the budgetary control in so far as expenditure exceedkg the budgetrrp.Y 
provision is concerned. 

APPROPRIATION ACCOUNTS (DEFENCE SERVICES)-1 976-77 
(Defence Services.) 

2.30. Grant No. 21-Defence Services-Army. 
-. - -- 

Voted Cha rged  
Expenditure (figures in Rupees) 

- - - - -  
Original  Grant/Appropriat ion . 16,4g175,74,000 ~ , O O , O O O  

Tota l  Grant/Appropriation . I f,38,85,12,ooo 12,85.0(10 

Actual Expenditure . . 17,43,78,42,113 14,07,351 

Excess , . 4,93990,113 1122,351 
-... - 

2.31. In a note furnished to the Committee, the Ministry of Defence 
have stated: 

"The original grant of Rs. 1649.76 crores under 'Voted' portion 

The 

was augmented by obtaining a supplementary grant of Rs. 89.09 
crores in March, 1977. Actual expenditure, however, amounted 
to Rs. 1743.78 crores against the total sanctioned grant 
(Voted) of Rs. 37318.85 crores leaving thereby an uncovered 
excess of Rs. 4.93 crores, which is only 0.28 per cent of the 
sanctioned grant. 

above-mentioned excess is the net result of excesseslsavings 
under the various minor heads as indicated below:- 

(In lakhs of Kupcca) 

Min. or Head. Original 
Grant 

- 
A-I P k A  o f ~ r m y  . 58,573'96 

A 4  P L A  and Mi%. Ex- 
penes of Aux. 
Forcer . . 733' 59 

A-3 p&A of Civilian8 10,276- 71 

Supple- 
mentary 
Grant  

B.E. plus 
Supple- Actual Exccas (+ ) 
mentary Expendi- Saving(-) 

grant, if ture 
any 1976-77 



Min. or Head. Original Supple- B.E. plus Actual Excess(+) 
Grant mentary Supple- Expendi. Saving(-) 

Grant mentary ture 
if Grant,if 
any any 

A-5 Military Farms . . , 1 ~ 6 2 . 3 0  . . 1262.30 1321'79 (+)5gm49 

A-6 Ord. Factories . . . 354389 77 6516.98 41955' 75 41878' 15 (-j77 .Go 

A-7 R &D Orgn. . . 4826.60 . . 4826*60 4641.03 (-) 185.57 

A-8 Inspn. Orgn. . . . 2899.50 . . 2899'50 2934.813 f ) 35.38 

A-g Stores . 36297.09 1221 .21  :3751R*30 36679'65 ( . )  838.65 

A-10 Works . 702.4. oo 401 a 10  7425. I o 7Pg'jec3G (, ;433'96 

It would b: observed that the excess occurred mainly under (i) A-1 
Pay B: Al1.owance of Army-Rs. 3.58 crores, (ii) A-4 Trans- 
portation-Rs. 6.68 crores. (iii) A-10 Works-Rs. 4.34 crores 
and (iv) A-1 1 Other Expenditure-Rs. 2.79 crorcs, partly 53 
set by savings under certain o"X: h;:ds resulting in overall 
excess of Rs. 4.93 crores. The main rtasons for these excesses 
are explained below seriatim: 

( i  ) A-  1 Pay and .4 llowmccs (Rs. 3.5 8 c.rvres) :-Due to increase 
in thc rates of compensation in lieu of quarter and ration 
dlowance of Other 'Ranks and per capita rates of Junior 
Commissioned Officers and Other Ranks adopted in the 
final estiniates proving inadequate. 

(ii) A-4 Tmrrsportutioti ( R s .  6.68 crows) :-Due to increase 
. under rail charges ils ;I result of increase in military tariff 

rates for movement of pcrsonncl and stores and adjustment 
of certain dcbits not anticipated. 

(iii) A-10 U'orks (Rs .  4.34 crows) :- Due to more expenditure 
than anticipated on maintenance and operation of installa- 
tions becnusc of increase :n tariffs for water and electricity, 
pay and allowances of operating staff, cost of stores? certain 



urgent special repairs to installations, rates and taxes of De- 
fence properties and on rail sidings and platforms and main- 
tenance of buildings. 

(iv) A-1 1 Other Expenditure (Rs. 2.79 crores) :-Due to cer- 
certain payments (Rs. 3.15 crores approximately) made 
against advices wrongly received from the Controller of 
Accounts, Ministry of External Affairs and adjusted under 
this head in the absence of details. Necessary refund has 
already been received from that Ministry and adjusted in 
the Defence Accounts for 1977-78. Remedial measures 
have been taken to avoid such errors in future. 

As regard 'Charged' Appropriation, the position is that provi- 
sion for Charged expenditure is made for mceting pay- 
ments in satisfaction of court decrees etc. Such pay- 
ments, by their nature. cannot be foreseen with any amount 
of exactitude, and hence it is often not possible to make 
a precise estimate of expenditure. As such, provision for 
the Charged Expenditure is made on ad Itoc basis. A 
provision of Rs. 9.00.000 was made in the Budget Esti- 
mates for 1976-77, which was i n c ~ a s c d  to Rs. 12.85.000 
through a Supplementary Approp,riation of Rs. 3.85.000 
obtained in March, 1977. The actual cxpcnditure dur- 
ing the year, however, amounted to Rs. 14,07.351 result- 

ing in an uncovered excess of Rs. 1 Z . 3 5  1 (9.52 per cent). 
Instructions have been issued (Copy enclosed) * to the 
Administrativc authorities to make e v q  cffort to ensure 
that such cxcesscs do not occur in future. 

In the circumstances explained above, the excess of Rs. 
4,93,3O. 1 13 ( Votcd Portion) and Rs. 1 , Z 3 S  1 (Charged 

Appropriation ) nvcr the sanctioned Budgct may kindly be 
recommended for regularisation by Parliament under Arti- 
cle 1 15 ( 1 ) (b) of the Constitution. 

DADS has bcen." 
2.32. Tho Committee ohserve that the excess ~uprnditure of 

Rs. 493.30 Iakhs occurred under Grant No. 21-Defence Services--Army 
(Voted) and Rs. 1.22 lakh under the same Appropriation No. 21-De- 
fence Services-Army (Charged). It is significant that hut for savings. 
aggregating Rs. 1341.03 lakhs. the excess would have been much more. 
Bulk of the excess under the Grant is  attributed to p y  and allowances 
(Rs. 3.58 cmres) trrmsprtation (Rq. 6.68 crores), works (Rq. 4.34 
cnwcs) and other expenditure (Ry 2.79 crores). After carefdly considw- 
hg the explanation offered by the M i n i m  of %fence, the Commiltee are 



h l y  ot (Ite view that much of the excess expendilure could have been. 
foreseen and adequately provided for at least at the time of obtaining, s u p  
plementary elrant in March, 1977, Since there was usolally no element of 
uncertainty or ~nloreseeabilit~ in the expenditure on pay and allowances, 
the excess could have heen avoided to a great extent by estimating compnsa- 
tion in lieu of qusrters and per caplta rates more precisely. Similarly, the 
Committee are unable to appreciate why th? incrc~se in the tariff rates for 
movement of persomnel and stores and tariffs for water and electricity as 
also adjustment of certain debiis could not have becn foreseen and es!imat- 
ed more realistically and provided for fully. 

2.33. The Committee find that there was simihr excess in the Ap- 
propriation Accounts for the year 1975-76 also. The Committee dcsirc 
that a dctailed review of the existing arrangements sho~dd be undertaken 
to devise suitable and effective nleasures with a view to remove the inherent 
defects in the existing systems, under intimation to them. 

2.34. Grant No. 2ADefence  Services-Pensions. 
. . . . . . . . . . . . . . . . . . . . . . . .  .- ......... - .- 

0riqin;ll  G r a n t  . . . .  . . . .  I 1+,56,24.0~ 

-- - . - - .---- - - -  ---..- 

2.35. In a note furnished to thC Committee, the Ministry of Defence 
have explained the excess as under: 

'{A break-up of thc excess expenditure of Rs. 1,17,01.397 is given 
below: 

A-z Navv . . ~2,810,35 7 !.y" 9.54.ti3 :3.51.5'1 - 3.1~' 



Thus, the excess of Rs. 171.01 lakhs over t h e  sanctioned grant 
was net result of excess of Rs. 113.22 lakhs and Rs. 60.89 
lakhs under Army and Air Force respectively, counter- 
balanced by a saving of Rs. 3.10 lakhs under Navy. 

The excess under Army and Air Force occurred on account of 
drawal of pension by a larger number of pensioners and lar- 
ger payments of Commuted Value of Pensions than antici- 
pated. Keeping in view the trend of expenditure during the 
year, the original provision of Rs. 748 lakhs for Commuted 
Value of Pensions in the Grants as a whole was increased to 
Rs. 1027 lakhs at the Revised Estimates stage as such a 
Supplementary Grant of 288.93 lakhs for the Grant as a whole, 
was obtained from Parliament in March 1977, to cover mainly 
payment of commuted value of pcnsions. A further increase 
of Rs. 303 lakhs was made on this account at the Final Esti- 
mates stage by re-appropriating the savings anticipated under 
other heads of expenditure. However, even the increased 
provision proved to be inadequate, rcsulting in  the excess over 
the sanctioned Grant. 

As the magnitude of payments on account of Commuted Value 
of Pensions depends upon fhc needs of individual pensioners, 
there is an inherent difficulty in preparing accurate estimates 
of such expenditure. As a rcsult of revision of pay scales on 
the basis of Third Pay Commission's rccon~mcndations. pcn- 
sion entitlements had gone up with a cc.nsequentia1 increase 
in the amount of Commuted Value of Pensions payable to 
pensioners, the impact of which could not be foreseen accu- 
rately. Besides, a larger number of pensioners than anticipa- 
ted applied for commutation of pcnsions. All thcsc factors 
account for thc excess over the budgct provision. The table 
below will indicate that thc piymcntq on account of Com- 
muted Value of Pcnsions durina 1976-77 werc aln~ost double 
the payments made in 1975-76: 

Y rar 



In the circumstances explained above, it is requested that the excess 
of Rs. 1,71,01,397 over the sanctioned Grant. which is less 
than 13 per cent of the sanctioned Grant may kindly be 
recommended for regularisation by Parliament under Article 
115 ( 1  ) (b)  of the Constitution." 

2.36. Viewing with seriousness the excess expenditure on what should 
be a conlparatively easily ascertainable account, the Public Accounts 
Committee (1975-76), in paragraph 2.60 of their 180th Report (Fifth 
Lok Sabha) had observed: 

"The Committee note that an excess of Rs. 1.16 crores had occur- 
red under the sub-head 'A.1-Army' of 'Grant No. 23- 
Defence Services-rPensions'. The Committee are not con- 
vinced by the plea offered by the Ministry of Defence that on 
account of a number of uncertain factors, it is not possible 
to make a prccisc estimate of the magnitude of the non-effec- 
tive charges. Even assuming that some pensioners might or 
niight not draw thcir pensions during the month of March, 
thc Committee are doubtful whether this by itself could ac- 
count for the large excess. The Committee, therefore, view 
with seriousness the excess expenditure on what should be 
a comparatively easily ascertainable account and desire that 
the Ministry of Defence, in consultation with the Ministry of 
Finance. should cvolve a system of expeditiously reported the 
debits to the concerned authorities so that proper revised 
cstimatcs could he framed in  time and excesses avoided." 

2.37. In their Action Taken Note dated l lth December. 1975. fur- 
nished in response to the above observation of the Committee. the Ministry 
had statcd: 

"Thc observations ot thc Public Accounts Committee have been 
noted. Action has becn taken to ensure that stricter watch 
is kept by the Accounts authorities concerned on receipt of 
accounts f r c m  the pension disbursing officers and in cases of 
delay, matter is vigorously pursued to call for the wanting 
accounts. Necessary instructions have also been issued by 
thc Controller of Defence Accounts (Pension) r.i& his Ictter 
No. A/11/3892. dsitcd 9th October. 1975 addressed to Trea- 
sury OfficersfPost Masters askine them to render the pension 
payment accounts promptly in future.* 

2.38. l'k Ccrmmittee ubseno t b t  a net excess of Rs. 171.01 Iakbs 
had occurred under Grant Nu. 2 A j k f ~ l l ~ e  Senins-Penshs. Accord- 
ing (n the Ministry. (Lc e x m  u e r  s u b - W s  A-1 A m y  and A 3 Air 
2276 -3 



Force occurred on account of dnawal of pension by a larger number of. 
pensioners and larger payments d commuted value of penDoas tlran rurtici- 
patcd. In this connection, the Committee had, in paragraph 2.60 of their 
180th Report (Fifth Loli Sabha) observed : 

"The Committee note that an excess of Rs. 1.26 crores hnd occur- 
red under the sub-head 'A. 1-Army' of 'Grant Xo. 23-De- 
fence Services-Pensions'. 1Be Committee arc not convinced 

. by the plea offered by the Ministry of Detencc that OII account 
of a number of uncertain factors, it is not possible to make 
a precise estimate of the magnitude of the non-cifcctive c'hur- 
ges. Even assunling that some pensioners might or might 
not draw their pensions during the monflh of March, thc Cum- 
mittee are doubtful whether this by itself could account for 
the lava  excess. The Committee. lhcreforc, vicw with serious- 
ness the excess expeuditurc on what should lw a coniparatively 
easily ascertainable account and dcsire that the Ministry of 
Defence, in consultation with the hlinistr! of Fimnnce, 
should evolve a system of expeditioosly reporting thc drbirs tu 
rhe concerned authorities so that proper revised r~stimates 
smld be framed in time and excesses avoided." 

2.39. The Committee realise that the magnitude of payments on ac- 
count of commuted value of pensions depends upon the needs of indivi- 
dual pensioners but they are unable to contrihrrtt. to the pli:a adwnced 
tbal Ihe in~pacf of consequential incrensc in the entitlumntu on the basis 
of Third Pay Commission's recommendations coald be foreseen accurately. 
The Co~nmittee also realise that some  variation^ on this account arc under- 
standable but in view of the fact that there should always bc some 
time liag: betwean the finalisation of applicatians for commntaticm and 
the h w a l  of contmuted value of pension by pensioners, the magnitude of 
entitlements is comparatively easily ascertainable with some precision.. 
The Committee, therefore, like the Ministry of Defence to ewtnine in con- 
sultation with the Ministry of Finance, whether there arc an! inherent de- 
fects in the existing systems, with a view to taking s~iilable remodial mea- 
sures for ensuring that adequate provision is made at least at the Reviscd' 
Estimates stage during February/March for meeting the pmsionary charges. 

2.40. Subject to their observations contained in the preceding parn- 
p p h s  of tbe Report. the Cocnmittee recommend tha4 the excess expendi- , 
ture refemd to in paragraph 2.1 of tbe Report be regulari.sed in the manner 

I 

prescribed in Article 115 of the Constitution of India. 



CHAPTER I1 

REVIEW OF ACTION TAKE.N BY GOVERNMENT ON THE 
RECOMMENDATIONS OF THE PUBLIC ACCOUNTS COM- 
MITTEE CONTAINED 1N THElK 3RTH REPORT (SIXTH. 
LOK SABHA) O N  EXCESSES OVER VOTED GRANTS AND 
CI.IARGED APPROPRIATLONS FOR THE YEAR 1975-76. 

3.1 The 38th Report (Sixth Lok Sahha) of the Public Accounts 
Conmiltcc ( 1977-78) on Excesses ovcr Votcd Grants and Chargcd 
App~~pr ia t ions  disclosed in the Appropriation Accounts for the year 
1975-76 was prcsentcd to the. Lok Sabhil on 15 November, 1977. Out 
of a toial nunibcr of 34 recommcndations, 2 recommcndations pertained 
to the Ministry of' Kailwnys (Paragraph 2.73 and 2.741, 3 rccomnienda- 
tions rclated to Ministry of Dct'cncc (Paragraphs 2.62. 3.65 and 3.66) 
and one rccomnicndation concerned thc Ministry of Conimunicatiims 
( P  R: T Board) (c.f. paragraph 2 .69 ) .  Action Taken Notes on the above 
rccomniendutions haw  hccn rcccivcd from tllc Ministries concerned and 
arc reproduced in  Appendix V. Committee's obser~,ations on Action Taken 
notcs on rccommcndations contained in  their 38th Kcport in so far :I$ 
they relatc lo Exccha expenditure oiler Voted Grant.; and Chargcd Apprc+ 
priations as disclosed in the Appropriation Accounts (Civil) for the !.car 
1975-76 arc being included in a scparatc Kcport which would hc presen- 
ted separately on Exccss cxpenditurc over Voted Grants and Charged 
Appropriations iIs disclosed in  the Appropriation Account!, (Cisfil) for the 
year 1976-77. 

3 .2 .  Thc .Action T d x n  Sotc,  rcccivd from the Ministries refcrrrd 
to in pilril 3.1 nhovc h a w  hccn hro;~dl:, catcgorised as follo\\.s:- 

f i ) Hr~c~ortt t~iet~dat iot i .~ /~~hsc~r~~trr iot i . r  rl l tr t  h n \ ~  / ~ e w  t ~ ~ c ~ r ~ t t > ~ l  by 
Go\~en~nrcnt.-31. Nos. 23-28 (Total 6)  

Nil 
( i i i )  R c c o r ? l n l ~ n t ~ a t i n t 1 ~ ~ / ( ~ / ~ ~ ~ ~ ~ r l ~ f ~ t i o r l . v  w/iics/r f / r c .  Cott~t~rifrty 

accq~ t~c l  hy the Cotmnittrw ntitl tr*hic.ii rrqrtirr reitcrntiota. 
Nil 

Nil 



3.3. In accordan* with the schedule prescribed by the Committee 
in their 5th Report (Fourth Lok Sabha), notes on the Action Taken by 
Government on the reconimendations/observations contained in the Com- 
mittee's 38th Report were required to be furnished by the concerned 
Ministries latest by 14th May, 1978. An analysis of the receipt of Action 
Taken Notes, however, discloses the following position: 

Total Number of Notes . .  6 

1 

Number of Notes received by duc date . .  4 - 

Number of Notes received hv thc end of May, 1978 . .  2 

3.4 The Committee find that while 4 Oction Taken Notc6 were received 
b! tbe duc date LC., 14th Ma!. 1978. two notes relating to the Ministrj of' 
Dcfcnct were receivcd after the due date. The Committee would like to 
stress the need for making ell out efforts hg thc Ministries concerned to 
eliminate avoidable dela)s in future h! ensuring strict adherence to schedule. 

3.5. Dealing with an excess expenditure of Ks. 61.26 crores under 
Grant No. 19-Defence Services-Army, the Public Accounts Commit- 
tee (1977-78) in paragraph 2.62 of their 38th Rcport (Sixth l.ok Szlbha) 
had observed: 

"The Committee note that bulk of thc excess of Ks. 61.26 crorcs 
under Grant No. 19-Dcfencc Services-Amy' is attributed 
to Pa! and Allowances of Arnry (Ks. 19.78 crorcs) due to 
upward revision of ration allowance of Other Ranks. arrears 
of pa! and d l o w a n s c ~  ctc, and Ordnancc Factories (Rs. 
34.78 crows) due to more materialisation of supplies and 
increased requirements and adjustment of debits for customs 
duty. The Committee are of the view that since there was 
usually no element of uncertainty or unforcsceahility in the 
expenditurc on pay and ollowiinces, thcrc should normidly be 
no excess on this account. The Corr~mittec find that an excess 
of Rs. 8.93 crores was i~ttributable to increased tariff ratles of 
water and electricity supply and the cost of works scrviccs and 
special repairs ctc. They :~lso fed that the factors of higher 
materiirlisation of supplics than irnticipated and adjustment of 
debits, could have been anticipated more precisely at least at the 



time of obtaining supplementary grant in January and March 
1976 and by a more effective coordination and liaison with 
the suppliers and the Accounts Organisations. That this was 
  not done is regrettable. The Committee trust that sounder 
budgetary control will be exercised by the Miniitry in future 
to  avoid recurrence of excesses of this nature." 

3.6. In their Action 'Taken Note dated the 12th May, 1978 the Minis- 
try of Defence have stated: 

Out of the excess of Ks. 19.78 crorcs over the sanctioned grant 
in 1975-76 undcr Sub Hcad A-I-Pay and Allowances of 
Arniy of Grant No.19-DS-Army an additionill expenditure 
of Rs. 18.04 crorcs was foreseen and provided in  the R E  
197.5-76. The amounl actually reappropri;ttcd from the anti- 
cipiited savings undcr othcr Sub Hcads of the Grant was 
Ks. 17.48 crorcs in thc Final cstimatcs. The savings ;~nticipated 
undcr othcr Suh ticad!. did not rnaterialisc. resulting in a total 
excess of Rs. 61.26 crorcs under Grant No. 19. Greater 
scrutiny is being cxcrciscd to cnsurc thu t  Rcv id /F ina l  
cst im:~tc~ untlcr tlic Suh Hcads arc rca>onably accur;tr:. mcl 
that rc-;rpropriatimis do not  go awry. 

The cxccss c~pcnditurc of 11s. 34.7s c ro rc~  rclating to ordnance 
Factories in t!ic ycar 1975-76 ovcr the toral wnctioncd Grant 
was niiiinly under tlic sub-heads 'Purchase of Materials' imd 
'Customs Duty' as pcr details givcn below: 

The exccss cxpnditurc of Rs. 38.54 crorc, in the : lhve  hcads 
wils partly o l k t  b! Icss cxpenditurc undcr othcr hends. recul- 
ling in ;I net ~ X C ' L ' S  of Rq. 34.78 crorc\. 

The cxccs, cxpcndiiurc \\;IS mainly duc to nlorr niateridis;~tion of 
supplics and i n c r c i ~ d  rcquircmcnt of n~:rterial\. which u,r\ 
ncccssitateJ in ccrl,lln caws to nlcct prc~iuction requirements. 
and on eccount of ndjustmcnt of ilrrenr debit\ of Cus tom 
duty pertaining to preceding yeats. 



The reason why additional requirements of funds for purchase of 
materials could not be assessed more precisely and supple- 
mentary grants obtained at the Revised Estimates stage, is 
mainly the inherent delay in monitoring the actual expcndi- 
ture under the existing accounting system in respect of Cen- 
Ira1 purchases, including foreign supplies. Along with effec- 
tive coordination and liaison with suppliers regarding deli- 
very schedules and prospects of actual supplies against con- 
tracts already placed and expected to be placed, the trend of 
actual bookings is an important guiding factor in the rcalis- 
tic asscssnierit of the requircinents of funds and franiing of 
periodical estimates. The erratic pattern of such bookings 
at the Preliminary Revised Estinintcs stage (Octohcr) and 
Actual (Sept./Oct, of the following year) has proved ;r grcat 
handicap in arriving at a c c u r ; ~ ! ~  cslimiitc!, at thc Rcvi\cd 
Estimatcs st:~pc ;ind ohtainins thc correct amount of r~dditic>r~- 
a1 funds through supplemcnt:tr!; grants. For c~i in~plc .  the 
cxpcnditurc under Ccntral Purchnsc in the first scvcn monllis 
of the year ili)to Oc!ohcr for uliich ;~ctuals arc nvnilahlc. :it 
Revised Estimates st;igc and thc remaining five mon th  of 
the year including March Supplivncntnw ('orrections. W;I, ;IS 

follows over the year: 

Purrhaw nf h.latcr.i:~l~ (Its. in c l - c i r c . ~  

1st 7 rnnnthq lmt 5 months 

The same was more true in thc casc of Customs Duty. The erra- 
tic pattern of bookings \*is-u-\.is the value of imported materials 
will bc ,evident from the following figures: 

Year 



The observations made by the Public Accounts Committee that 
the excess expenditure could have been anticipated more pre- 
cisely by a more effective co-ordination and liaison with the 
suppliers and Accounts Organisation and the need for soun- 
der budgetary control, have been noted. 

In order to minimise variations between the sanctioned budget and 
actual expenditure. DGOF has issued suitable instructions 
( a  copy enclosed) not reproduced to all the factories to make 
constant review of payment liabilities vis-a-vis thc budget 
provision and to take suitable corrective action, wherever 
necessary to ensurc that the budget provision is not exceeded. 
Steps have also been taken to liaise with and obtain periodically 
.up to date expenditure statements from the various Central Pur- 
chase agencies like Chief Accounting Officer to the High 
Commission of India. Lmidon. DGS&D. New Dclhi, etc., with 
n view to avoid rccurrcnce of cxcess expenditure of this nature. 
thc question of revising suitably the existhg procedures is also 
heing considered, in consultation with all concerned. 

Conscqucnt on the departmentalisation of accounts with effect from 
1st October 1976, the adjustment of Customs Duty transac- 
tions is noH k ing  done by iswe of Defence cheque in favour 
of the Collector of Custon~s concerned by the various pay- 
ing authorities viz. Accounts Oflicers attached to Embar- 
kiition Headquarters at Ports. CDA(F'ys), etc. In view of 
this revised system of payment of Customs Duty. i t  is hoped 
that i t  would be po~siblc to monitor the actual expenditure 
more precisely to cnsure that the voted grants are not exceed- 
ed. 

Excess relating to ,cw4s 

The observations of thc Committee in regard to the excess of Rs. 
8.93 crwes in thc expenditure under Minor Head 1 M o r k s  
have been noted. Necessary instructions have been issued by 
the E-in-C's Branch to all Chief Engineers, on 20th March. 
1978, that they should personally scruti'nise and investigate thr 
exact ceuscs that may lead to excess expenditure and take 
effective steps h time to ensure that expenditure does not in 



any case exceed the budget grant. A copy of the instructions 
in enclosed, .not reproduokd. * 

3.7. The Committee note that out of the excess of Rs. 19.711 cmres 
over the sanctioned grant in 1975-76 under subhead A-1--R3y and Allow- 
ances of Army of Grant No. 19-Defence Services--Army, an additional 
expenditwe of Rs. 18.04 crores was foreseen at the time of forurulating 
revised estimates. The amount of Rs. 17.48 crores actually sought to be 
reappropriated from anticipated savings under other sub-heads of the 
Grant, was not avnilable as the savings anticipated under other sab-heads 
did not materialise, resulting in a [total excess of Rs. 61.26 crores under 
tbe Grant. The Committee have been informed that greator scrutiny is 
being exercised to ensure that Revised/Final Estimates 11ndar the sub- 
heads are reasornbly accurate and that re-appropriations do not go away. 
In regard to excess expenditure of Rs. 34.7% crores relating to Ordnance 
Factories mainly under the sub-heads 'Purchase of Mntcriafs' and 'Cus- 
toms Duty', the Ministry have informed the Comrnittec that Ihc reason 
why addi,tional requirements of funds for purchase of msterisls coeld not 
be assessed more precisely and supplementary grants obtnind at the Rcvis- 
ed Estimates stage, is mainly the inherent delay in monitoring the a~tuitl 
expenditure ~tndrr the existing accounting systcrn in respect of central 
purchases, including foreign supplies. The Committee have further been 
informed that suitable instructions have been iwted to all the factories to 
make constant review of p;rvment liabilities vis-a-vis the budget provision 
and lo take suitable corrective'action. With a view to avoid rtcrtrrenre 
of excess expenditure of this nature in future, the qrrccilior~ of revising suit- 
ably the existing procedures is also being considered. in s~ fur as the 
crxccss of Rs. 8.93 crores relating to works is concerned, the Con~mittrts 
have been informed that instructions have been iswed hp the E-in-C"s 
Branch to all Chief Engineers on 20th March, 1978, that they niny pcrstr 
nally srrstinise and investigate the exact causes that may lead to cxcrss 
experldifure for corrective action. 

3.8. The Ccmrnittee observe that a part of the cxcw of Rs. 19.78 
crores under Sub-hcad 'A-1-Bay and Allowances of Army' cxcurred as 
savings anticipated under other sub-heads did not materiahe In the case 
of additional requirements of funds for purchase of materials, the Ministry 
have attributed it mainly to the inherent delay in monitoring the actual 
expenditure under the existing occountinp: system. It is further seen that 
the question of revising suitably the existing procedures is bein# colrbidcred. 
Thst there icl recurrence of excess expenditure rrnder the sub-hoads 'Pay 
csd Allowances of Army' stores, and works, as may k seen from the A p  
plopriation Accounts for the year 1976-77, confirms the belief that there 
b mme inherent defect in tho estimdon of exp~ndl tm.  The Ccunmittee -- - - - -  . - - - -  -- - --- ----- 

+Not rrproducpd. 



desire that the existing procedures dhodd be critically re-examined and 
suitably m v b d  on an urgent footing, so as to minimise if not altogether 
eliminate, recurrent excesses under these sub-hcads d the Gmnt. 'The 
Committee would also like to he apprised of the steps taken in this direction. 

NEW DELHI; 
August 21. 1978. 
-... -. .- - - .- . . -. -- 
Sravann 30. 1900 (Salca) . 

. P. V. NARASIMHA RAO, 
Cha ivnav., 

P1ibli.c A c c ~ ~ z ~ n t s  Ccr~~,ltii! tee. 



APPENDICES 



EXPLANATORY NOTES RECEIVED FROM THE MINISTRY OF 
RAILWAYS (RAILWAY BOARD), MINISTRY O F  COMMUNI- 
CATIONS (P&T BOARD), AND MINISTRY O F  DEFENCE. 

APPENDIX I 
MINISTRY OF RAILWAYS 

1.1. During the year 1976-77 there was an overall saving of Rs. 17. l d 
crores over the total grants and appropriations, resulting from an aggregate 
saving of Rs. 84.85 crores under 15 Voted grants and 12 chragcd appro- 
priations offset by an aggregate excess of Rs. 67.67 crores under 6 voted 
grants and one charged appropriation. Under two voted grants, there was 
no variation. 

1.2.. The particulars of the 6 voted grants and one charged appropria- 
tion, undcr which cxceases occurred during the year. are indicated in 
Annexurc 'A'. 

1.3. The arnounr 01' cxccss in  each of thc sccen cases has been shown 
in Para 6 of the Kcport of thc Comptroller and Auditor General of India 
for the year 1976-77 Union Govcrnmcnt (Railways) as also in paras 33f  a )  
and 3 3 ( b )  of the Appropriution Accounts of the Railways in lndia for 
1976-77 Pi~rt I-Review. The excesses lo be regularised by Parliament 
arc, howcvcr, to take into account thc erroncous adjustments as between 
griints,/iippropriations. Annexure 'A'  of this note shows the figures of 
excessca, 3s given in the above mentioned publications, as also the real 
excesses after taking into account the misclassifications, which also require 
regularisation. 

1.4. I t  may be n~entioncd thirt every care is taken to assess the expendi- 
ture undcr various grants 'appropriations as precisely as possible and to 
obtain supplementary allotn~ents, where necessary, so that the excesses are 
avoided to the maximum extent possible. 

1.5. I t  is requested that the Public Accounts Committee may be pleased 
to recomniend thc regularisation of these excesses by the Parliament in the 
manner prescribed under Article 1 1 . 5  of thc Constitution of Indiir. 

1.6. This has been scen hy the Audit. 
netailed Notc jrrrrtished hy thc hlinistry of Rnilwciys (Railwav Board) id 

respect of cm.rsscs rrrrder each of thc C;rar~ts/A~?propricitior?r 
Voted Orant No. 7-Revenue-Ordinary Working Expnses Operation 

(Fuel) Excess of Rs. 6.5421.264 over Rs. 2.97.35.72.000. 



2.1 This grant deals with the expenditure: of Ordinary Working Ex- 
penses-Operation (Fuel). The excess of Rs. 6.54 crores amounts to 
2.20 per cent of the final grant of Rs. 297.36 crores: 

2.2. A supplenientary grant of Rs. 2.88 crores was obtained in March/ 
77,  to cover the increased consun~ption of diesel oil and electricity for 
moving additional tralf.1~ (Ks. 15.31 crores) and incrcascd provisiol~ re- 
quired towards revision in electricity tariff by State Electricity Boards on 
electricity purchased for traction purposes (Rs. 3.12 crores) , partly offset 
by saving in furl under stcam traction (Rs. 15.33 crores) and saving on 
account of' modification in the rates of Dearness Allowalice from 1- 10-1 97 h 
(Rs. 0.02 crorc).  The excess of' Rs. 6.54 crores under this grant occurred 
due to less credit on account of subsidy in respect of freight on sea-borne 
coal and throw-forward debits for sca frcights (Ks. 3.65 crores) more con- 
sumption of high s p t ~ d  diescl oil (K.;. 2.82 crores). includcs Rs. 0.1 1 crcwc' 
due to inadequate provision madc by N . E .  Railway .4dministration Illore, 
payment of handling and freight chi~rgcs on fuel (Rs.  0.30 crorc), incrcasc 
in statutory prices ;~nd  ;t\cragc rate of coal (Rs.  0.26 crore).  fluciu:ilions 
in adjustment of losscs on fuel c Rs. 0.1 5 crorc) .  partly oRsct by less con- 
sumption ol coil] c o k q u c n t  upon substitution of stcan1 traction by clcctric 
traction (Rs. 0.43 crore) and aggregate of minor variations (Rs. 0.21 
crore 1. 

2.3. After taking Inlo uccount thc ,irnount ot ~ ~ ~ i ~ c l i ~ ~ s ~ t i c ~ ~ ~ i ~ ~ ~ ~ ~  I.C. 

Rs. 6.433 (c.f. Anncxures '.4 b. B ' )  thc e x c w  requiring rcgulari\ation h) 
the Parliament work4 o u t  to RI. 6.54.1 4.83 1 in  relation to the final grant 
of Rs. 2.97.35.72.000. 

Voied grant No. 9-Rev. Ordinary Working Expcnsc+Misc. Expenst\ - 
excess of Rs 6.7.7.60.617 over the final grant of Rs.  39.86.35.(H)O. 

3.1. This grant deals with the Misc. items of cxpcnditure like Gnvcrn- 
ment contribution to Provident Fund. Contribution and grants, compcn\:I- 
tion under Workmen's Compensation Act. Departmental Catering :~nd 
other expenses such as law chargcs and revenue cxpenditurc on civil dcfencc 
etc. It also includes certain revenue transactionc under Suspense. Thc 
excess of Rs. 6.74 crores works out to 1 1 . 1  per cent of thc final grant of 
Rs. 59.86 crores. 

3.2. A supplementary grant of Rs. 2.01 crores was ohtaincd in March 
1977 for adjustment of arrear debits from State Governments towarctc 
security measures (Rs. 0.81 crorcs). more expenditurc on catcring storcc 
due to increase in sales (Rs. 0.93 crore). more provision required for pity- 
ment of compensation under Workmen's Compensation Act (Rs. 0.32 
crore), rent, rates and taxes (Rs. 0.30 crore) and aggregate effect of v:triour 
bther heads (Rs. 0.27 crore). partly offset by saving on account of less 
povision required for removal annmalies arising out of thc implcmcntn- 



tion of the Third Pay Commission and Cadre review (Rs. 0.58 crore) and 
saving on account of modifications in the rates of Dearncss Allowance irom 
1-10-1976 (Rs. 0.04 crore). The excess of Rs. 6.74 crores occurred 
mainly under Suspense head "Misc. Advance (Revenue) " (Rs. 4.5 1 crores) 
mainly because of transferring certain debits from Reserve Bank Suspense 
to this head at the end of the year and undcr Dcniands Payable [Rs. 1.55 
crores) duu to less adjustment ol' revenue liabilities. There was also in- 
crease due to more expenses in catcring departrncnt (Rs.  0 . 1  6 crore) and 
more payment for Deposit 1,inLed Insurance Scheme (Rs. 0.12 crorc).  
Thc excess undcr "Misc. Advuncc (Rcvcnuc)" was mainly on Central, 
Eastern, N.E. and N.F. Railw;~ys and necessary instructions have been 
issued to them to ensure clearancc of the balances undcr Reserve Bank Sus- 
pense to final heads during the course of the year instead of transferring the 
same to the Misc. Advi~ncc 1Rcvcnuc.)  a t  thc clow of the year. 

3.3 .  After taking into account t h ~  m o u n t  01 n~rsclasdicntion i . ~ .  Rs. 
72023 (Anncxures A & B )  rhc cucc\s rcqu~ring repularisation by the Pnrlia- 
mcnt works out to Rs. 6.74.31.635 in relation to the final grant of Ks. 
50.86.3.5.000. 

Grant No. 16-Pensionary Chargcs Pcnsion Fund-Escess of Rs. 
2,72,76.88 1 ovcr the final grnnt of Rs. 37,83,14,000 

4.1. This yrant deals with the pensionar\. charges. to railway stutf 
covered by Pensionary form of retirement hencfits. The excess of Rs. 2.7'3 
crores works out to 7.21 pcr cent of the final grant of Rs. 37.83 crow%. 

4.2. A supplementary grant of Rs. 12.04 crorcs was obtnincd in March/ 
1977 for meeting the increased payments c'xpc~ted to he made to staff whn 
retired from Railway scrvicc5 undcr the Pensionary form of rctircmcnt hcnt- 
fits and ;11so the incrc:w in  thc rates of pcnsion and relief to pcnsioncrs-- 
on nccount of Third Pi11 Con~missicln's Rccomniendntions. Thc escccs of 
Rs. 2.73 crorcs undcr this grant occurred due to reccipt of more dehirs 
from Civil Accounts Offices t Rs. 1.75 crclrcs). settlement of more c a w  
of death-cum-rctircment gratuity (Rs .  0.37 crorc) and superannuation pen- 
sions (Rs. 0.42 crow) and ;tggrrg1tc of minor variations f Rs. 0.09 crorc). 

4.3. There is no misclnssification under this grant. 

Grant No. 18-Revenue Appropriation to Development Fund-Excess of 
Rs. 1,16,35,983 over final grant of Rs. 23.69.28.000 

5.1. This grant deals with thc Appropri;~tion to Development Fund. 
out of the revenue surplus. Thc excess of Rs. 1.16 c r o w  works out to  
4.71 per cent of the final grnnt of Rs. 24.69 crores. 



5.2. In March11977 a supplementary grant of Rs. 15.71 crores was 
obtained out of the anticipated revEnuc surplus, for meeting the expcndi- 
ture on the works financed from the Fund and for discharging interest 
liabilities on outstanding loans. The excess of Rs. 1.16 crores occurred 
mainly due to surplus exceeding the anticipation, as a result of the improve- 
ment 'in the Railways' gross traffic receipts. 

5.3. There is no niisclassification under this grant. 

Grant No. 19-Revenue Appropriation to Revenuk Reserve Fund-Excess 
of Rs. 50.4I,l2.954 over final grant of Rs. 1 O,Y7,7O,OOO. 

6.1. This grant deals with the Appropriation to Revenue Reserve Fund, 
out of the revenuc surplus. Thc excess of Ks. 50.41 crores works o u ~  to 
459.24 per cent of the final grant of Rs. 10.98 crorcs. 

6.2. NO provision was madc at the stagc of Budget Estimatc iis w011ld 
of the surplus, anticipated at that stage. was appropriated to Devclopmcnt 
Fund. A supplementary grant of Rs. 10.98 crores was obtained in March' 
1977 out of the surplus anticipated at the stage of Revised Estimates. Thc 
cxcrss of Rs. 50.41 crores. occurred due to surpl~is at the close of thc 
financial year, exceeding thc anticipltted surplus, as a I-csult of the i,n~prove- 
merit in the Railways' gross traffic receipts. I t  mav he mentioned that :is 
against the surplus of Rs. 35.67 crorcs anticipated at thc Revised Estimates 
stage. the actual surplus was Rs. X7.24 crorcs. 

6.3. There is no n~isclitssification under this grant. 

Grant No.  2 1 -Revenue Appropriation to Accident Compensation. Sdfcty 
and Passenger Amenity Fund-Excess of Rs. 8.38.878 over final grant of 

Rs. 8.89.35.000 

7.1. This grant deals with the Appropriation to Accident Conipcnsation, 
Safety and Passenger Amenity Fund, which is financed from the receipts 
from surcharge levied on passenger traffic. The excess of Rs. 0.08 crore 
works out to 0.94 per cent of the final grant of Rs. 8.89 crores. 

7.2. A supplementary grant of Rs. 0.83 crore was obtained in March/ 
1977 due to anticipated increase in receipts from su rchas  on passengers 
during the year. The excess of Rs. 0.08 crore occurred due to increi~se 
in the number of passengers than anticipated. 

7.3. There is no misclassification under this grant. 



Charged Approprialon No. 2-Revenue Miscbssification expenditure, 
Excess of Rs. 13500 over final approprialion of Rs. 3,00,000 

8.1. This appropriation represents the cost of Railway Wing of the 
~ f f i c e  of the Comptroller and A~d i to r  General of India, decretal payments 
relating to land, surveys, cost of Research and Design and Standards Orga- 
nisation and other Misc. Establishments etc. etc. The excess of Rs. 14 
;thousand works out to 4.50 per cent over the final grant of Rs. 3 lakhs. 

8.2. No supplementary allotnwnt was taken under this appropriation. 
Thk excess of Rs. 13,50,000 occurred due to more decretal payments than 
anticipated. 

8.3. There is no misclassification under this appropriation. 







ANNEXLIRE 'B' 
Statemem showing working of the real excess under variow gram 

- -- - 
S. No. Particulars Amount 

I .  Grant No. p-Rsvmw-opwation (Fuel) 

I Excess shown in .4ppropriation Accounts 6.54.2 1 ,164 

n (a) Deduct :- 

Expenditurr rrlating to other grants booked under Grant 

No. 7 . . . . . . . . .  

Expenditurt relating to Grant Nu. 7 bookrd under other' 
grants . 

C 
Rcal exctar to be regularised by Parliamrnt I -n(a)+ n(b) 6.54. 1 4.83 1 

I Excess shown in Appropriation Accounts . . 6,73,h612 

Expenditure relating to othrr grantq booked under Grant 
No. g . a .  . . . . 33.- 

lixpenditure rrlating r , Grant No. 9 honk+d ~ i n t i v  11t11t-r 
Grants . 1 ,& ,023 - --- 

Rral ~xcess to he reg\llarisrd by Parliament l-nla)+(b) . 6.74,32,635 
. ...... . - . - - - .--- -. . , , , ,  .I 



APPENDIX II 

MINISTRY OF COMMUNICATlONS 

Grant No. 19--C'apitul Outlay on Posts and Telegraph 

T h c  Final Accounts for the ycar 1967-77 revealed an oxcess of 
Rs. 16,20,25,885 over the Voted Grant No. 1 9 4 a p i t a l  Outlay on Posts 
iind Telegraphs as detailed below:- 

-. - -. -. . - - - - - . . . . -. . .- .- -- - - . . . . . - --- . .- - - 
2. This Grant provides for meeting the expenditure on Capital Outlay 

of the P & T Department and is made up of two parts ( i )  Works Portion 
and ( i i )  Stores and Manufacture Suspense. The former accommodates 
expenditure on capital assets and is accounted for as "Plan" expenditure. 
The latter provides for expenditure on procurement of stores required by 
the Department and for manufacturing operations of the Telecomunication 
Factories. The value of the stores consumed by the capital works enters 
the "Works Portion". Then total expenditure on procurement of stores 
is reduced by such value of stores debited to Works and for the ba1:incc 
only, provision is made in the Grant as "Non-Plan" expenditure. 

3. The original budget provision of Rs. 2,12.08 lakhs was made up of 
Rq. 1.93,57.50 lakhs under "Works Portion" (Plan) and Rs. 18.50.50 
lakhs under "Stores and Manufacture Suspense Account" (Non-Plan). .4 
Supplementary Grant of Rs. 20.96 lakhs was obtained in March, 1977 to 
meet additional anticipated expendiiure of (a)  Rs. 0.96 crores on on-gcinc 
works of construction of post offices and R.M.S. Buildings; and (b )  Rs. 20 
c ~ m s  on t~ecommunications for increasing switching capacity, under- 
pound cables. trunk automatic exchange lines. etc. 



4. The total voted Grant stood at Rs. 2,33,04,00,000 against which the 
actual expenditure was Rs. 2,49,24,25,885 resulting in an excess of 
Rs. 16,20,25,885 as under:- 

, i 

(In Kupcrs) --- -- ..----- - ---. 
Sanctinnrd Grant Actual Expcnditurr Excrsa( + ) 

Savings(=) 

( i )  Saving of Rs. 15.58 lakhs under "556, B.4--Tri~nsmissioa 
Systems" duc to Ic\s expenditurc on purchnsc of microwuve 
and lines and wircs equipment. 

(ii) Excess of ( a )  Ks. 3.53 lakhs undcr "U. 1. 1,ocal Telephone 
Systems" duc to itlcrcase in  priccs and quantity of telephrmc 
equipnwnt no! anticipated ciirlier: ( b  1 Rs. 3,29 lakhs under 
"B. 3 Long Distance Switching Systems" due to more procure- 
ment of equipment for Trunk Exchanges (both :tuto and 
manual): ( c )  Rs. 1.94 lakhs undcr "B.1 Telegraph Systems" 
due to heavy procuremcnt of apparatus and plant not anticipa- 
ted earlier under telex system: and ( d l  Rs. 38 lakhs k i n g  the 
cunlmulative effect of savings and excesscss undcr vnriou,; 
components of postel and telecommunication services. 

6. The excess expenditurc of Rs. 22.64 lakhs under Storcs :~nd Miinu- 
fnclure Suspense comprises: - 

( i )  Excess of Rs. 27.69 I;tkhs under General Stores mainly duc to 
( a )  larger prcxurcmcnt including reccipt of I.T.1, dcbit of 
previous years (Rs. 17.73 lakhs): (b)  morc imports (Rs. 47 
lakhs); (c )  morc receipt of manufactured articles from Telc- 
corn Factories (Rs, 2.21 lakhs) and material recovered from 
works (Rs. 8.01 lalihq): and ( d )  less issues to factory stores 
(Rs. 1 lakh) partly reduced by more issucs to capital works 
(Rs. 74 lakhs). 

( i i )  Excess undcr Miscl. Civil Engp. Works Advmces (Rs. 1 .(I6 
lakhs) due to morc advances paid to the contractors for the 
purchasc of steel rcmltining unadjusted. 



(iii) Saving under Factory Stores (Rs. 2,49 lakhs) mainly on ac- 
count of (a)  less procurement (Rs. 1,YO lakhs); (b) less re- 
ceipts from General Stores (Rs. 1 lakh); and (c) more issues 
(Rs. 3,21 lakhs) partly set off by more receipts from Manu- 
facture Suspense (Rs. 2,63 lakhs) . 

( iv) Savings under Civil Engg. Stores (Rs. 1,83 lakhs) and Pur- 
chases (Rs. 1,26 lakhs) due to corrdsponding~~ larger issues 
to capital works and less payments!adjustments made for stores 
received, respectively. 4 

( v )  Saving undcr Manufacture Suspense (Rs. 53 lakhs) due to 
more issues of manufactured articles (Rs. 4,84 lakhs) partly 
set off by more drawal of raw material and incidence of on- 
cost (Rs. 4.31 lakhs). 

7. The nore has been vetted by Audit. 



APPENDIX I11 

MlNlSTKY OF DEFENCE 

Grant No. 2 1-Defence Services-Army 

\'otcd (!I~ar~c.ct 
..... -- __.- ........... ... . ..... 

Original Grant  l649.75.74.00~ !).IIO,<IIIO 

2. Tlic original grant of Rs. 1649.76 crorcs undcr 'Voted' portion 
was augmented by obtaining a supplementary grant of R h .  89.09 crores 
in March, 1977. Actual expenditure, however, amounted to Rs. 1743.78 
crores against the total sanctioned grant (Voted) of Rr.  1738.85 crores 
leaving thereby an uncovered excess of Rs. 4.93 crores. which is on11 0.28 
per cent of the sanctioned grant. 

3. The above-mentioned excess is the result of excesses/savings 
under the various minor heads as indicated below:- 

( In  lalths of Rupees) 

M~nor  Hcrd 0ngrnal f ; ra r~ t  Supplc:nr~t- H.E. Plur $up. \ctual E x c r u ~  ) 
tarv Grant plemcntarv Exprndi- Saving , 

Grant, if' tutr 
any 



4. It would k observed that the excess occurred mainly under ( i )  
A-1 Pay and Allowances of Army-Rs. 3.58 crores. (ii) A-4 Trans- 
portation-Rs. 6.68 crores. (iii) A-10 Works--Rs. 4.34 crores, and 
(vi) A-11 Other Expenditure Rs. 2.79 crores, partly o:set by savings 
under certain other heads resulting in overall excess of Rs. 4.93 crores. 
m e  Main reasons for these excesses are explained below seriatim:- 

( i )  A-1 Puy Md A1Jowum:es (Rs. 3.58 crores):-Due to in- 
crease in the rates of compensation in lieu of quarter and 
ration allowance of other Ranks and per capita rates of 
Junior Commissioned OIficers and Other Ranks adopted in the 
final estimates proving inadequate. 

( t i )  A-4 Trwuportatim (Rs. 6.68 crows) :-Due to increase 
uader rail charges as a result of increase in military tariff 
rates far momen t  of personnel and stores and adjustm&nt 
of cutain debii noc anticipated. 



( i i i )  A-10 Works (Rs. 4.34 crores) :-Due to more expenditure 
thm anticipated on maintenance and operation of installa- 
tions because of increase in tariffs for water and electricity, 
pay and allowances of operating staff, cost of stares, certain 
urgent special repairs to installations, rates and taxes of De 
fence properties and on rail sidings and platforms and 
maintenance of buildings. 

(iv) A-1 1 Other Expendirurc (Hs. 2.79 c w r c s )  : Duc to cer- 
tain payments (Rs. 3.13 crores approximately) rude 
against advices wrongly received from the Controller of 
Accounts, Ministry of External Affairs and adjusted under 
this head in the absence of details. Necessary refund hiu 
already been received from that Ministry and adjusted i n  
the Defence Accounts for 1977-78. Remedial measures 
have been taken to avoid such errors in future. 

5. As regards 'Charged' Appropriation, the position is that provision 
for Charged expenditure is ma& for meeting payments in satisfaction oi 
court decrees etc. Such payments. by their nature, cannot bc forewen 
with any amount of exactitude, and h ~ n i c  i t  is often not possible to 
made a prccise estimate of cxpenditurc. As such. provision for thit 
Charged Expenditure is made on ud hoc basis. A provision of Rs. 9.W.MM) 
was made in the Budget Estimates for 197677, which was increased to 
Rs. 12, 85 ,000  through a Supplementary Appropriation of Rs. 3,85,(XWi 
obtained in March. 1977. The actual cxpcnditilrc during the year, hou- 
ever. amounted to Rs. 14.07.351 resulting in an uncovered excess of 
Rs. 1.22.351 (9.52 per cent). Instructions have been issucd (Copy cn- 
closed)* to the Administrative authorities to make every effort to ensure 
that such excesses do not occur in  future. 

6. In thc circumstances exvlained above, the excess of Rs. 4.93,30.1 13 
(Voted Portion) and Rs. 1.22.M 1 (Charged Appropriation over thc 
sanctioned Budget may kindlv h recommended for ~ ~ l i i i t i  by 
Parliament under Article 1 1 5 i l  ) (h) of the Constitution. 

DADS has seen. 



APPENDIX IV 
MINISTRY OF DEFENCE 

Grnnt No.  24--Defence Services--Pensis 
- - .- - ---. -- - .- 

Votc4 Expenditurr Rupees 

Supplementary Grant 2 , 8 8 , 9 3 , ~ ~  

Total sanctioncd (;la111 , . I 17,45, 1 7 , W J  

- --- -- - - -- -- -- 
A break-up of the excess expenditure of Rs. 1,71.01.397 is given 

below : 

-- .- - --- - - - -. ..- -.-- 

S ~ ~ l ) - l i r ; ~ c l  Original Supplr- Total Actual Exccsq Ex- 
(;rant rngmtars sanctionrr! x i  diturr as 

C h n t  (;rant tu r t -  ccmparpd to 
Total sanc- 
tirmrd Grant 

- - - - - - - - - - - - - - - - C -- 
I hus. thc cxcoss of Ks. 171.01 l u k h  over the sanctioned grant uas  

thC nct 1.cw1t of excess of K\. 1 13.12 lnkhs and Rs. 60.89 lakhs undcr 
Army and Air Forcc rrspctively, counter-balanced by a saving of Rs. 3.10 
lakhs under Navy. 

2. The excess under Army and Air F o r e  occurred an account of 
d rma l  of pension by a larger number of pensioners and larger payments of 
Commuted Vijluc of Pensions than anticip:ttcd. Keeping in view the trend of 
expenditure during thc year, the original provision of Rs. 748 lakhs for 
Commuted Value of Pcnsions in the Gr:m 3s :i whok was incresxd to 
Uz. 1027 lakhs at the Revised Estimates stapc: as such a Supplementary 
Cirmt of Us. 288.93 lakhs for the Grant ib a whole. was obtained from 
P;~rtiarnent in March, 1977, to cover mainly payment of comrnutrd value 
of pensions. A further increase of Rs. 303 Inkis uas made on this 



account at the Final Estimates stage by re-appropriating the savings anti- 
cipated under other heads of expenditure. However, even the increased 
provisien proved to be inadequat, resulting in the excess over the sanc- 
tioned Grant. 

3. As the nlagnitude of payments on account of Commuted Value 
of Pensions depends upon the needs of individual pensioners, there is 
an inherent difficulty in preparing accurate estimates of such expenditure. 
As a result of revision of pay scale on the basis of Third Pay Commis- 
sion's recommendations, pension entitlements had gone up with a con- 
sequential increase in the amount of Commuted Value of Pensions pay- 
able to pensioners, the impact of which could not be foreseen accurately. 
Besides, a larger number of pensioners than anticipated applied for corn- 
mutation of pensions. AU these factors account for the excess over the 
budget provision. The table below will indicate that the payments on 
account of Commuted Value of Pensions during 1976-77 were almost 
double the payments made in 1975-76:- 

4. In the circumstances explained above, it is requested that the excesc 
pf Rs. 1,71,01,397 over the sanctioned Orant, which is less than 1 1  
per cent of the Sanctioned Grant may kindly be recommended for re- 
gularisaticm by Parliament under Article 1 1 5 ( 1 ) (b) of the Constitution. 

5 .  D.A.D.S. has seen. 



1. R,ECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee note that bulk of the excess of Rs. 61.26 crores under 
Grant No. 19-'Defence Service-Army' is attributed to pay and Al?owan- 
ces of Army (Rs. 19.78 crores) due to upward revision of ration allow- 
ance of other Ranks, arrears of psry and allowances etc., and Ordnance 
Factories (Rs. 34.78 crores) due to more materialisation of supplies and 
increased requirements and adjustment of debits for customs duty. The 
committee are of the view that since there was usually no element of un- 
certainty of unforseebility in the expenditure on pay and allowances. 
there should normally be no excess on this account. The Committee find 
that an excess of Rs. 8.93 crores was attributable to increased t a r 8  rates 
of watt r and electricity supply and the cost of works service and special 
repairs etc. They also feel that the factors of higher materialisation of 
supplies than anticipated and adjustment of debits, could have been anti- 
cipi~ted more precisely at  least at the time of obtaining supplementary 
grant in January and March. 1976 and by a more effective coordination 
and liaison with the supplies and Accounts Organisation. That this was 
not done is .regrettable. Thc Committee trust that sounder bundgetary con- 
trol will bc exercised hy the Ministry in future to nvoid recurrence of 
cxccss of this nature. 

[SI. N o .  23 (Para 2.62) of Appx. xxsvii to 38th Report of the P.4C (6th . . Lok Sabha)] 

Action Taken 

Out of the excess of Rs. 19.78 crorcs owr the sanctioned grant in 
1975-76 under Sub Head A-1 Pay and Allowances of Army of Grant 
No.  19-DS-Army an additional expenditure of 18.04 crores was fore- 
seen and provided in the RE 1975-76. The amount actually reappro- 
priatcd from the anticipated savings under other Sub Heads of the grant 
was Rs. 17.411 crores in the Final estimates. The savings anticipated 
under other Sub Heads did not materialise. resulting in a total excess of 
Re. 61.26 crorcs under Grant No. 19. Greater ~crutirry is k i n g  exercised 



to  ensure that Revised/Final Estimates under the Sub Heads are reason- 
ably accurate and that re-appropriations do not go away. 
Excess relating to Ordnamc Factories 

The excess expenditure of Rs. 34.78 crores relating to Ordnance 
Factories in the year 1975-76 over the total sanctioned Grant was mainly 
under the sub-heads 'Purchase of Materials' and 'Customs Duty' as per 
details given below :- 

Revised Estimate 1974-75 Actuah Excm 
'975-76 

The c'xcess expenditure of Rs. 38.54 crores in the above heads war 
partly offset by less expenditure under other heads. resulting in a net 
excess of Rs. 34.78 crores. 

2. The excess expenditure was mainly due to more rn3tcrialisation of' 
supplies and increased requirements of materials. which was neccssitatcd in 
certain cases to meet production requirements. and on account of adju4t- 
nlcnt of nrrcnr debits of Customs d u b  pertaining to preceding years. 

3. The reason why additional requirements of  fund^ for purchase of 
materials could not be assessed more ~reciselv and supplementary grant\ 
obtained at the Revised Estimates stage. is mainly the inherent delay in 
nionitoring the actual expenditure under the existing accounting system 
in respect of Central purchases, including foreign supplies. Along 
with effective coordination and liaison with suppliers regarding delivery 
whcdules and prospects of actual supplies against contracts dread\  placed 
and expected to be placed. the trend of actual hookjngs is an important 
guiding factor in the realistic assessment of the rcquirettrents of funds and 
framing of periodical estimates. T h e  erratic pattern of such bookings 
at the Preliminary Revised Eqtimates stage (October) and Actuals 
(SeptJOct. of the following year) has proved a m a t  handicap in arriv- 
ing at accurate estimate5 at the Revised Ertirnatcs stiwe and obtaining 
the correct amount of additional funds through supplc~iientary grants. Far 
example. the expenditure under Central Purchase in the first seven 
months of the year upto October for which actuals are available at Revis- 
ed Estimates stage and the remaining five months of the year including 
March Supplementary Corrections, was its follows over the year: 



I'urchax of' Materials (Rs. in crater) 

1st 7 lant 5 
months rnc~ntlw, 

Tbc same was more true in the case of Customs Duty. The erratic 
Pattern of bookings vis-u-vis the value of imported materials will be evi- 
dent from the following figures: 

4. J'hc observations made by the Public Accounts Committee thnt 
the excess expenditure could have bccn anticipated nmrc precisely by a 
more effective coardination and liaison with the suppliers and .4ccountk 
&ganisation and the nced for sounder budgetary control, h a w  kc." nr,tcd. 

5. In  order lo ~ninimire variations bcttb~cn the sanctioned hldpet :tnd 
iictuiil expenditure, DGOF ha issued suitable instructions ( a  copy enclos- 
ed)* to all the factories to make constant review of payment liabilities \.is- 
a-vh the budget provision and to tnkc suitable corrective action, where- 



ever necessary to ensuse that the bqdget provisions is not exceeded, 
Steps have also been taken to liaise with and obtain periodically up-to-date 
expenditure statements from the various Central Purchase agencies like 
Chief Accounting m c e r  to the High Commission of India, London, 
D G W ,  New Delhi, etc., with a view to avoid recurrence of excess ex- 
penditure of this nature in future, the question of revising suitably the 
existing procedures is also being considered, in consultatic~n with all con- 
cerned 

6. Consequent on the departmentalisation of accounts with e f k t  from 
1st October 1976, the adjustment of Customs Duty transactions, is now 
Iteing done by issue of Defence cheque in favour of the Collector of Cus.- 
toms concerned by the various paying authourities. viz., Accounts officers 
attached to Embarkation Headquarters at Ports, CDA (Fys 1. etc. In  
view of this revised system of payment of Customs Duty, it is hoped that. 
i t  would be possible to monitor the actual expenditure more precisely to 

.ensure that the voted grants are not excceded. 

Excess relming to works 

The observations of the Committec in rcgard to the t.xccss of Rs. 8.93 
crores in the expenditure under Minor Hcad 10-Works have been noted. 
Necessary instructions haw been issued by thc E-in-C's Branch to all 
Chief Engineers, on 20th March. 1978. th:it they should pcrsonaily scru- 
r i n k  and investigate the exact causes that may lead to excess expcnditure 
and take effective steps in time to ensure that expenditure docs not in any 
ease exceed the budget grant. A copy of the instructions is enclosed: 

DADS has seen. 
- -_ __ _ _. _ _  - . _ . .- - - --- - --- - --- 
*Not reproduced. 



The Committee observe that an exces expenditure of Rs. 7.42 crorer 
under Grant No. 21-Defence Services-Air Force has been attributed to in- 
crease in rates of Pay and Allowances, higher trend of expenditure than 
anticipated on transporation charges and increased expenditure on POL, 
rise in prices, delay in payment for supplies and in execution of 
repair works on Air Frances and engines. Only last year, the Committee 
(1976-77) had, in paragraph 2.36 of their 227th Report (5th Lok Sabha) 
abserved : 

"The Committee have carefully considered the explanation offered 
by the Ministry of Defence for the excess expenditure of 
Rs. 9.21 crores under Grant No, 21-Defence Services-Air 
Force and are of the view that much of the expenditure 
could have been foreseen and adequately provided for by a 
more effective monitoring of materialisation of supplies and 
receipt of debits, relating thereto. For instance, since the 
escalation in the prices of POL products became effective 
from 2nd March 1974, in the preceding financial year itself, 
the Committee are unable to appreciate why the additional 
liabilities on this account could not have been foreseen and 
estimated more realistically and provided for at least in the 
supplementary Budget. It should have also been possible to 
provide for the paymcnts relating to supplies made prior to 
1974-75 by closer coordination with the suppliers on the one 
hand and the Accounts Officers on the other. The increased 
expenditure on repairs/overhaul of air frames and engines 
and additional payments for Viper engines should have also 
been anticipated and adequately provided for. The Commit- 
tee notc that tighter budgetary discipline is now being at temp 
ted through closer watch over the flow of expenditure and 
that suitable instructions have been issued to ensure, in future 
better anticipation of 1i:lbilities. for making timely additional 
provision, wherever wnrranttd. Tlie Committee hope that 
thesc measures would have the desired effect and that excesses 
on thcse ncounts would bc considerably minimised in future." 

lS1. No. 24 (Porn 2.65) of Appcndix XXXVII to 38th Report of the PAC 
(Sixth Lok Sabha) 1 

"The Comniittcc arc surprised to note from the explanatory notc 
offered for the excess in 1975-76 that even though the excess 
cxpcnditurc under Pay and Allowances (Rs. 3.35 crores) and 
transportation on charges (Rs. 2.13 crores) was anticipated to 
a ccrtnin extent even at thc time of finalisation of the Revis- 



@ Estimates, this could not be done more accurately, result- 
ing in a net excess of Rs. 7,42 crores under Grant No. 21- 
Defence Services-Air Force. The Committee would like to. 
know tbe reasons therefor as also the steps take0 for more 
accurate estimation of expenditure in future." 

[Sl. No. 25 (Para 2.66) of Appendix XXXVII to 38th Report of the PAC- 
(Sixth Lok Sabha) ] 

Action Taken 

There was an excess expenditure of Rs. 3.35 crores under Pay and. 
Allowances and of Rs. 2.13 crores under Transportation Charges in res- 
pect of Grant No. 21-Defence Services-Air Force during 1975-76. The 
reasons for these variations are given below: 

( a )  Pay and Allowawes 

The fund requirements for the Pay and Allowances are based on the 
per capita n tcs  and the strength of the respective categories. The per 
capita rates are derived from the past expenditure and in case any new 
element of expenditure is anticipated during the year for which the esti- 
mates are being formulated, only an asscssment to covcr this clement can 
be made. During 1975-76. Government sanction was accorded in Sep- 
tember 1975 for five additional instalments of Dearness Allowance. Funds 
to meet this commitment were required not only to cover the year 1975- 
76 but to provide for arrears accruing from 1st October 1974. A supple- 
mentary grant was asked for in January 1976 to cover this expenditure. 
The assessment made for this rcquiremcnt was comparatively less than 
the actual expenditurc incidental to this factor. 

Besides, an appreciable portiofi of the provision under Pay and 
Allowances caters for paymcnt of local al!owances to airmen. Any change 
in the rates of these allowances some times introduces an element of un- 
certainty. During 1975-76, there was ;in appreciable upward revision of 
Ration Allowances for airmen. It now appears that the estimates of the 
Air HQrs for additional requirement for this enhancement might also not 
have covered the full impact. 

The actual expenditure under this 'Head' was Rs. 9785.87 lakhs 
against the sanctioned grant (voted) of Rs. 9450.50 lakhs leading to an 
excess of Rs. 335.37 lakhs. However, the excess would be only Rs. 185.87 
lakhs if Revised Estimates of Rs. 9600.00 lakhs were takcn into account. 
It may be mentioned that at the time of finalisation of R.E., additional rc- 
quirement to the extent of Rs.149.50 lakhs under this Sub-Head was 
faresean and this was intended to bc met by reappropriation of savings 
anticipated under another Sub-Head within the same Grant. 



( b )  Transportation 
The fund requirements for transportation are assessed on the trend o€ 

expenditure. During 1975-76, there was an upwad revision of daily 
allowance, baggage charges and LT/PTO concessions. Though every 
effort was made to make a close assessment of the requirement of funds 
in consequence of this revision, the full impact could not be accurately 
assdsed and this led to the variation between the estimated and the actual 
expenditure. Besides, an expenditure of Rs. 25 lakhs was incurred for  
chartering of aircraft for President's visit to Egypt and cancellation of 
chartered flight to Indonesia. This requirement was not known at the 
time of finalisation of the Revised Estimates by the Air HQrs. 
The actual expcnditure under this 'Head' was Rs. 845.21 lakhs against 

the sanctioned grant (Votesl) of Rs. 632.18 lakhs leading to a-n excess of 
Rs. 213.03 lakhs. However, the excess would be onlv Rs. 144.21 lakhs 
if R.E. of Rs. 701.00 lakhs were taken into account. At the time of 
finalisation of R.E. additional requirement to the extent of Rs. 68.82 
lakhs under this Sub-Head was foreseen and this was intended to be met 
by reappropriation of savings anticipated under another Sub-Head within 
the samc Grant. 

2. Regarding remedial steps taken for more accurate estimation of 
expenditure in future. the whole process of budgetary assessment and 
ccntrol is continuou\ly under rcview with a view to removing any flaws 
that come t r ,  notice. Suitable instructions have also heen issued by Air  
HQrs to a11 concerned to be more careful in preparing the Budget Esti- 
m : m  in future to avoid excesses/savings in expcnditure over the sanc- 
tioned estimales. In this connection copies of the following documents 
are enclosed *. 

( I )  h'ote No. Air HQ/95307/264/III Fin P / W - I  dated the 17th 
Novenlber 1976 (Appcndix I)  ; 

(ii) Note No. Air HQ/95307/264/Ill/Fin P/B&C-I dsted the 21st  
January 1977 (Appendix 11); and 

(iii) Extrnc; from Note on Air HC?/95309/44/Fin P/B&C-I da!ed 
the 31st March, 1978 (Appendix 111). 

Howcvcr, under certain heads like 'Transportation' and 'Pay and Allow- 
anccs' hhc 'r~ :! +-- -:. ;S based on the trcnd of expcnditure, cenuim 
amount of uncertainty and consequent possibility of variation between 
the estimates and the actual expcnditurc cannot altogether be ruled out. 
It is also to bc noted that thc factors which led to the exccss expendi- 
ture under 'Transportntion during 1975-76, as cxpliiined in the preced- 
ing para, were peculiar to that year and these may not br. repeated im 
future. 

3. DADS has scen. 
1 

*Not rrproduccd. 



The Committee note that an excess of Rs. 11.95 crores occurred 
rynder Grant No. 17-Capitai Outlay on Posts and Telegraphs during the 
.year 1975-76. There was an excess expenditure of Rs. 9.04 crores under 
this Grant during year 1974-75 also. The Committce would like to know 
why the increase in cosls and quantities of telephone cquipments and 
increase in procurement of general stores could not be anticipated and 
provided for. The Conlmitte: were informed by the P&T Board in 
February, 1976 that a decision had been taken to purchase articles 
~equired  solely for the P&T Department directly and not through the 
agency of DGS&D, which was cxpected to improve the Budgetary con- 
.2roI. The Committee would like to observe through the next years 
Appropriation Accounts how far direct purchases have improved the 
budgetary control. 

(Sl. No. 26 Appendix XXXVII Para 2.69 of 38th Report of PAC 
(6th Lok Sabha) 

Action Taken 

Although probable increase in costs and quantities of telephone cquip 
ments was provided for to the cuten1 of Rs. 8.93 crorcs in the Supplemen- 
tary Budget. the provision fell short of the actual requirements by Rs. 13.45 
a o r e s  due to unanticipated further increases in costs and qu;intities actually 
required for use. The increase in pro;urcment of general stores was not 
so much due to procurement of more stores as mainly due to less issues to 
capital works. Instructions have becn issucd to the ficld uni!s to estimate 
their requirements more accurately in future. 

The dncision for direct purchases of stores instead of through DGS&D 
'has helped in the quicker procuiement of stores and payments being made 
during the same year without the necessity of carry forward. 

This has been seen by the Chief .Auditor P&T 

f Ministry of Comn~irnications ( P&T R u r d  ) OM No 1 -32/77-B 
datcd 29-4-78] 

Recommendations 

2.73. The Committee find that cxcess expenditure occurred undcr 12 
Voted grants out of a total of 23 Voted grants and under onc Charged 
appropriation out of a total of 12 appropriations, administered by the 
'Ministry of Railways aggregating Rs. 85.79 crores. The percentage of 
rea l  excess works out to 10.76 under Grant No. 8 and 16.18 under Grant 



No, 16. That the position should deteriorate to this ex ta t  after the pas 
1973-74 which did not witness any exFesses, calls for concerted effort to 
identify the reasons for deterioration with a view to adopting appropriate 
remedial measures. 

2.74, The Committee note that the excess expenditure under Grant Na. 
15--Open Line W o r k d a p i t a l ,  Depreciation Reserve Fund and Reve- 
lopment Fund, has almost becomes recurring feature. In 1975-76, tbe 
excess expenditure was Rs. 46.04 crores against Rs. 16.79 crores incurred, 
during 1974-75. There was also considerable excess of Rs. 9.24 crores 
under this grant in 1972-73. The excess during 1975-76 occurred on a l l  
the Railways and except Central Railway and on the Chittaranjan Loco- 
motive Works. The Commitlee find from the note dated 15-3-1977 that 
the Railway Administration had brought the Committee's recommendations 
contained in paragraph 2.45 and 2.46 of their 227th Report (5th Lok Sabha) 
to the notice of the General Managers of the Zonal Railways and Produc- 
tion Units for a thorough scrutiny of the reasons for the deterioration iw 
the position of excesses during the year 1974-75 and for exercising greater 
care in future in estimating their requirements and for framing their budget 
proposals realisticaily. The Committee trust that the improvements effected 
would be reflected in the future Appropriation Accounts. 

[SI. No. 27 & 28, Paras 2.73 and 2.74 of 38th Report of PAC 
(1 977-78) (Sixth Lok Sabha)2 

Action Taken 

While noting that excesses have taken place under 12 Voted Grants; 
and one Charged appropriation, the Committee have adversely commented. 
upon the excesses under Grant No. 8 (Rs. 9.50 crores), Grant No. 16 
(Rs. 4.22 crores) and Grant No. 15 (Rs. 46.04 crores). The above re- 
mendations of the P.A.C. have been noted and brought to the notice ofi 
General Managers of the Zonal Railways and the Production Units for anl 
analysis and thorough scrutiny of the reasons for the deterioration in the 
position of excesses during the year and for making concerted efforts in 
exercising greater care in future in estimating their requirements and f o r  
framing their Budget Proposals more realistically. The Railways have also, 
been asked to examine the existing procedure of estimation and of budget- 
ing and to further stream line tbem so as to avoid rmrrence of such 
excesses in future. 

It may be worthwhile mentioning in this context, that during tbe year 
1976-77, tbe position bad suffickntly improved. The excess bad occmredf 
ody under 6 Voted grunts and one Charged appropriotton during- 1876~77, 



There is, howevar, no excess under Grant No. 15 this ye'sr. Under two 
other grants i.e. 18-Appropriation to Development Fund and 19-Appro- 
priation to Revenue Reserve Fund, the aggregate excess of Rs. 5157.49 lam 
occurred due to more surplus, having become available at the close of the 
year than anticipated, out of the total aggregate excess of Rs. 6766.47 
lakhs). 

This has been seen by the Audit. 
:[Ministry of Railways (Railway Board) O.M. No. 77-BC-PAC/VI/ 

dated l3-4-1978/23 Chaitra, 19001. 



31. RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT- 
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES 
OF GOVERNMENT. 



IIX. RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE A N D  
WHlCH REQUlRE REITERATION. 



IV. RECOM1CCENDA'EIm~Q~aATKMS IN B E S m  OB; 
WHlCH GOVERNMENT HAVE FURNISHED 
REPLIES, 

- H I E - -  



b-IC---- - -  - .  ~- - 
I 2 3 4 . 

_ - -.- - -  - - - . . -. - - - - -- 

t 1.8 Finance (Eco. Affaih) , The Pmodnt of expenditure dvir voted Graitn aiid & a r i d  Adprop& 
b i l w n ~ s ,  P. & *- & tidns in case of Railways aecurrini under six Voted  rants &id me a Defenee Charged Appropriatioti during the year under revie$ El&e@tc,j td 

Rs; 87.67 crdres; hi the case of Posts and Telegraphs the 6Ecess expendi- 
hrt! ticcurred udder ohe grant durihg the year under review and aggregated 
to Rs. 16.2d crdres add in the case of Defenc'i: Services the exdess expen(@ 
h r e  occurred under two voted Giants and one ChargM ~ppropriatiod 
during the year aggregating to Rs. 6.66 crores. The ddmmittee note 
with satisfaction that there has been some reduction in the excesses, though 
not very prominent in the case of Railways and ~efence.  tk case of 
#&T, however, an upward trend is noticeable. The Coinmitt&, tr& 
that every endeavour would be made by the Ministries concerned to e p m  
ihat the psition is not allowed to deteriorate and that the exGss over vottd 
&ants and Charged Appropriations would b6 kept td the bdr& midinhi 
in future, if not altogether eliminated. 



Finance (Economic According to the revised time schedule agreed to by the hmtmittee 4 
Affairs) Defence April, 1974, explanatory notes on Excesses over Voted Grants and 

ed Appropriations are required to be submitted to the Committee by 31 
May or immediately after the presentation of the Appropriation Accoullts 
to Parliament, whichever is later. The Committee are happy to note th.t 
explanatory notes relat~ng to 9 GranWAppropriatrons aaministercd by 
various M~nistries were received within the period prescr~bed in the revised 
time schedule i.e. by 31 May, 1978 and only two notes relating to Grants1 
Appropriations actministered by the Mlnisuy of Defence were received on 
14 June, 1978, i.e. 14 days after the expiry of the prescribed period. The 
Committee trust that every endeavour would be made by all concerned to 
ensure scrupulous adherence to the schedule in this regard. 

Railways T h  Committee note that there was no original provision under Grant 8 
No. 19-Revenue-Appropriation to Revenue Keserve Fund. as the whole 
of the surplus anticipated at the budget stage was appropriated to the Dew- 
lopment Fund. A supplementary Grant of Rs. 10.98 crores was obtained 
in March, 1977 to be appropriated from the anticipated revenue surplus of 
Ks. 35.67 crores. The actual revenue surplus was Rs. 87.24 crores on 
account of increase in gross traffic receipts. Our of this Rs. 61.39 crores 
were credited to the Revenue Reserve Fund. Taking into account tlw 
final provision d Rs. 10.98 crores, the net excess aggregate to Rs. 50.41 
crores. This excess of Rs. 50.41 crores work6 out to 459.24 per cent of 
the final grant of RE. 10.98 crom. Similarly, there was an excess of 
Rs. 1.16 crores under Grant No. 18-Revenue Appropriation to Develop 
ment Fund, arising out of tb revenue surplus. In March, 1977, a supple - 



--.--- - 
mentary Grant of I&. 15.71 cram was obtained out of the anticipated 
revenue surplus. bringing the final grant at Rs. 24.69 crores. The excess 
occurred mainly due to surplus exceeding the anticipation. as tke result 
of the improvement in the Railways' gross traffic receipts. 

Railways While appreciating that the excess under Revenw Appropriation to 
Revenue Reserve Fund out of the surplus earning cannot be treated on 
par with excess expenditure in the normal sense, the Committee feel that a 
more precise quantification of the revenue surplus was possiMe at the time 
of framing the Revised Estimates in March, 1977, thereby curbing to some 
extent the excess under this head. This was possible particularly in viw 
of the fact that the Railway Administration is required to review continu- 
ously the ways and means and resources position of the Railways, which 
includes estimation of the gross traffic receipts. % Committee weuld 
like to know the basis adopted for making originallrevised estimates to 
ascertain where the things have _gone wrong resulting in .!such a hrge 
variation, 

Tt is seen from the Action Taken Note furnished to the Committee in 
April. 1978 on the recommendation(; contained in their 38th Report (Sixth 
Lok Sabha) that the Zonal Railwavs have been asked to examine the exist- 
ing procedure of estimation and the budeeting and to further stream-line 
them so as to avoid recurrence of such inadequate estimation in future. 
The Committee are of the view that the system of budgetine adopted by 
Zonal Railways needs a closer examination with a view t9 bring aboyt @g 



desired improvement through future Appropriation Accounts. A copy of 
the mstructlons issued in this behalf to the General Managers of the Rail- 
ways niay also be furnished to the Committee. 

Sub-itern 'Catering Department' has recorded an excess of Rs. 0.93 
crore. There was a s~milar excess of Rs. 0.21 crore during the year 1975- 
76 also. It is significant that the excess occurred inspite of obtaining a 
supplementary grant o f  Rs. 2.01 crores which included a provision of 
Rs. 0.93 crore for more expenditure on catering stores. The Committee 
are concerned to note that it ~ o u l d  have been possible to fully assess and 
provitlc for the additional requirement on this account at least at the re- 
vised estimates stag.  That this was not donc is regrettable. The Com- 
 nitt tee would like to be informed of the precise reasons which resulted in 
enwss on catering stores. 2 

The Committee are concerned to note that during the ymr 1976-77, 
there have been misclassifications under Grant No. 7-Revenue-Ordinary 
Working Expenses Operation (Fuel). In the case of Grant No. 9, the gross 
amount involved, exceeded rupees one lakh. The Committee have been 
informed by the Ministry in March, 1978 that the earlier recommendations 
of the P.A.C. contained in their 38th Report (Sixth Lok Sabha) have been 
brought to the notice of the General Managers of the Zonal Railways, Pro. 
duction Units and Metropolitan Transport Plojects (Railways), for a 
thorough scrutiny of the reasons for the deterioration in the position and 
for exercising an effective reconciliation of the subsidiary books with the 
gencml books from time to time in order to eliminate the chances of any 



misclassification remaining uqetected and unadjusted at the close d 
accounts for the year. 

As such nlisclassifications vitiate sound budgetary control, the Commit- 
tee take a serious view of the recurrence of misclassifications, and desire 
that positive instructions should be iswed by the Railway Administration. 
to the eflect that effective reconciliation of subsidiary books with general 
books should be attended to promptty, every month, so that rectification 
of erroncous adjustmc~m and/or misclassifications, if any, detected is 
cffcctcd in time, thereby eliminating altogether chances of such mis- 
classifica:ions. 

Communicatim (P Y;T The Committee find that during 1976-77, excess expenditure of Rs- 
Board) 16.20 crores h;~d been incurred under Grant No. 19--Capital Outlay on 

P & T. The Excess hac cccurred successively for the fourth year. There 
war cnccss expenditure of Rs. 11.95 crores in 1975-76, Rs. 9.04 crores ia 
1974-75 and Rs. 2.58 crores under this grant during the year 1973-74 
also. But for savings. the actual excess in one part of the Grant viz., 
Stores and Manufacturc Suspense. during 1976-77, would have been - 
Rs. 22.64 crores. I t  is significant that but for the savings. the real excess 
would have bcen much more and it only shows the extent to which esti- . 

matcs wcre over-pitched in so far as 'works portion' of the Grant is con- 
cerned. Thc Cornmiltee are concerned over the fact that excess over 
nuthoriscd expenditure under this pant has become a recumng phenome- : 

"on. Sincc thc Ministry of Communications (P&T Board) have issued 



Communicatinrl (P Sr T 
Board) 

instructions to the field units to estimate their requircmeqts w o e  acqrate 
ly in future. the Committee trust that these would be ~rupylot+ followec! 
so as to rcllcrt improvcmqt in the budgeting control in $e fu* A m  
priation Accounts. The Committee would also like to reitera@ their e&ier . .  
obsa-vat ion contained in paragraph 2.64 oi their 180th Peprt @ith Lo$ 
Sabha) and would likc the Minist"q to examine whether there & aqy i& 
hrrent dcfccts in the cxistin~ systcn~ and to take suitable remedial meq- 
5trrc-i for cnsurinp that adequate provision i s  made in the Budget Estimatq 
itsclf for meeting past liabilities. 

I 
The Comniittc: rcalise that the decision for direct purchases qf s t o e  

instead o f  bcinp routcd through the agency of DGWD may have help* 
i n  the quickcr procurement of stores and payments being made during the 
renic year without ihc necessity of carry forward, but at the same time feel 
that its impact is yct to bc watched. The Committee would welcome a 
specific report on how far the move of direct purchases has improved the 
hdgctary control in so far as cxpenditure exceeding the budgetary p v i -  
sicw is concerned. 

Thc Committee ohscrve that the excess expenditure of Rs. 493.30 lakhs 
occurred under Grant No. 2 1 -Defence Services--Amy (Voted) and 
Rs. 1.22 Iakhs under the same Appropriation No. 21-Defence Services-- 
Arniy ((Iwgcd). It is significant that but for savings, aggregating 
HF. 134 l .O4 lakhs, the cxccss would have been much more. Bulk oE the 
cxccss under the Grant is attributed to pay and allowances (Rs. 3.58 cmrts), 
transportation (Rs. 6.68 crores), works (Rs. 4.34 crores) and other expendi- 
ture (Rs. 2.79 crores). After carefully considering tho explanation o w  



-- -- - - - - -  - 
hj  the Ministry of Defence, the Committee are firmly of the view that much 
of the cxcess expenditure could have been foreseen and adequately provided 
for ;it least at the time of obtaining supplementary grant in March, 1977, 
Since there was usually no element of llncertainty or unf~reseeabilit~ in 
the expenditure on pay and allowances, thc excess could have been avoid- 
ed to a great extent by estimating compensation in lieu of quarters and p d  
c q ~ i r c r  ratcs marc preci+. Similarly, the Committee are unable to appre- 
ciate why the increase in the tnriff rate, for movement of personnel and 
store\ and tarifls for water and electricity as also adjustment of certain 
debits could not have been foreseen and estimated more realistically and 
provided for fully. 

he~imdc The Committee find that there was similar excess in the Approqriation 
Accounts for the pear 1975-76 also. The Committee desire that a detailed 
rcvicw of the existing arrangements should k undertaken to devise suitable 
and effective measures with a view to remove the inherent defects in the 
existing syqtems, under intimation to them. 

110 The Comm~ttce observe that a net excess of Rs. 171.01 lakhs, had - 
occurred undet Grant No. 2Abefence  Services-Pensions. According 
to thc Ministry, the excegs under sub-heads A-1 Army arid A-3 Air Fore 
occurred on account of drawal of pension by a larger number of pensioners 
and l a rg r  payments of commuted value of pensions than anticipated. Ln 



this connection, the Committee had, in paragraph 2.60 of their 180th 
Report (Eifth Lok Sabha) observed: 

"The Committee note that an excess of Rs. 1.16 crores had occur- 
re$ under the sub-head 'A. 1-Army' a€ 'Grant No. 23- 
Defcnce Services-Pensions'. The Committee are not wn- 
vinced by the plea otfered by the Ministry of Defence that 
on account of a number of uncertain factors, it is 
not possible to make a precise estimate of the magnitude of 
the non-effective charges. Even assuming that some pensioners 
might or might not draw their pensions during the month of 
March, the Committee are doubtful whether this by itself could 
account for the large excess. The Committee, therefore, view 
with seriousness the excess expenditure on what should be a 
comparativcly easily ascertainable account and desire that the 
Ministry of Defence, in consultation with the Ministry of 
Dcfencc, in consultation with the Ministry of Finance, should 
cvolvc 3 system of expeditiously reporting the debits to the 
concerned authorities so that proper revised estimates could 
be framed in time and excesses avoided." 

771e Committee rcalise that the magnitude of payments on ac- 
14 2 . 3 9  Ikfence count of commutcd value of pension depends upon the needs of individual 

pensioners but they arc mable to contribute to the plea advanced that the 
impact of conscq~rcnlk~l increase in the entitlements on the basis of Third 
Pay Commission's recommendations could not be formeen accurately. The 



Committee also reaiise that some variations on this account are understand- 
able, but in view of the fact that there should always be some time-lag 
between the finalisation of applications for commutation and the drawal 
of commuted value of pension by pensioners, the magnitude of entitlements 
is comparatively easily ascertainable with some precision. The Committee, 
therefore, like the Ministry of Defence to examine in consultation with 
the Ministry of Finance, whether there are any inherent defects in the exist- 
ing systems, with a view to taking suitable remedial measures for ensuring 
that adequate provision is made at least at the 'Revised Estimates stage 
during FebruaryIMarch for meeting the pensionary charges. 

4 oh 
15 2-40 Finance (Economic Subject to their observations contained in the preceding paragraphs of 

Mairs) the Report, the Committee recommend that the excess expenditure refer- 
red to in paragraph 2.1 of the Report be replarked in the &anner p 
cribed in Article 115 of the Constitution of India. 

16 3'4 Finance/Defence The Committee find that while 4 Action Taken Notes were received by 
the due date ix., 14th May. 1978, two notes relating to the Ministry of 
Defence were received after the due date. The Committee would like to 
stress the need for making all out efforts by the Ministries concerned to . 

eliminate avoidable delays in future by ensuring strict adherence to 
schedule. 

The Committee note that out of the excess of Rs. 19.78 ames over the 
sanctioned grant in 1975-76 under sub-head A-1 Pay and Allowances of 



A m y  of Grant No. 19 Defence Services-Army, an additional expenditure 
of Rs. 18.04 crores was foreseen at the time of formulating revised esti- 
mates. The amount of Rs. 17.48 crores actually sought to be reappropria- 
ted from anticipated savings under other subheads of the Grant, was not 
available as the savings anticipated under other subheads did not mate- 
rialise, resulting in a total excess of Rs. 61.26 crores under the Grant. The 
Committee have been informed that greater scrutiny is being exercised to 
ensure that Revised/Finnl Estimates under the subheads are reasonably 
accurate and that re-appropriations do not go awry. In regard to excess 
expenditure of Rs. 34.78 crores relating to Ordnance Factories mainly 
under the subheads 'Purchase of Materials' and 'Customs Duty', the 
Ministry have informed the Committee that the reason why additional re- 
quirements of funds for purchase of materials could not be assessed more 
precisely and supplementary grants obtained at the Revised Estimates stage, 3 
is mainly the inherent delay in monitoring the actual expenditure under the 
existing accounting system in respect of central purchases, including foreign 
supplies. The Committee have further been informed that suitable instruc- 
tions have been issued to all the factories to make constant review of 
payment liabilities vis-a-vis the budget provision and take suitable cor- 
rective action. With a view to avoid recurrence of excess expenditure of 
this nature in future, the question of revising suitably the existing proce- 
dures is also being considered. In so far as the excess of Rs. 8.93 crorcs 
relating to works is concerned. the Committee have been informed that 
instructions have been issued by the E-in-Cs Branch to all Chief Engineers 
on 20th March, 1978, that they may personally scrutinise and investigate 
the exact causes that may lead to excess expenditure for corrective action. 



18 3'8 Dcf cnce The Coninlittee oberve that a part of the excess of Rs. 19.78 crores 
under Sub-head 'A-l Pay and Allowances of Army' occurred as savings 
anticipated under other sub-heads did not materialise. In the case of 
additional requircnients of funds for purchase of materials, the Ministry 
have attributed it mainty to the inherent delay in monitoring the actual 
expenditure under the existing accounting system. It is further seen that 
the question of rcvicing suitably the existing procedures is being considered. 
That there is recurrence of excess expenditure under the sub-heads 'Pay 
and Allowances of Army' stores, and works, as may be seen from the 
Appropriation Accounts for the year 197677 confirms the belief that thexe 

4 is somc inherent defcct in the estimation of expenditur* The Committee 
desire that the existing procedures should be critically re-examined and 
sui ably revised on an urgent footing. so as to minimise if not altogether 
eliminate. recurrent excesses under these sub-heads of the Grant. The 
Cornmitee would also like to be apprised of the steps taken in this direction. 




